LOK SABHA DEBATES
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LOK SABHA
Thursday, 2nd August, 1956

The Lok Sabha met at Eleven of tha
Clock.

[Mr. Seeaxen in the Chair]
QUESTIONS AND ANSWERS

(See Part I)
12 Noow
STATES REORGANISATION BILL
Contd.
Clauses 2 to 15

Mr. Speaker: The House will now
take up further consideration of the
clauseg of the States Reorganisation
Bill. The total time allotted for the
first group of clauses, clauses 2 to 15,
wasg 12 hours out of which the time
already taken is 6 hours and 52 mi-
nutes and there is a balance of 5
hours and 8 minutes. The time allot-
ted for the next group of clauses, 16
40 49 and Schedules Ito II, is 6
hours, I intended to devote the whole
of today to these and then put the
questiong relating to amendments
this evening., Even then, we will be
extending it by an hour or so- But I
Teceived a telegram late last nizht
4rom Shri A. K. Gopalan, Shri N. C.
Chatterjee, Shri Deshpande and one
other Member saying that they had
been detained on account of the Cen-
- tenary celebrations of Lokamanya
Tilak and, therefore, asking me to
postpone voling on these clauses to
Monday.

° The Minister of Natura]l Resources
(Shri K. D. Malaviya): Is it fair? -
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Mr, Speaker: That is s matier for

my consideration end for the consi-

mammwm
it is fair or unfsir we shall see.

May I know how long the hon
Minister proposes to take to reply?

The Minisier of Parliamentary Aflairs
(Shri Satya Narayaa Simha): 1 think
one hour,

Mr. Speaker: Then, 1 will catl him
at 4 or 4-30 P.M.

Shri Gadgil (Poona Central): May
I make an humble suggestion? Jet
the discussion end today and let the

Shri Satya Nirayan do
not know your ruling. When will the
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whole
Bill. You are permitted to use your
discretion and you can extend the
discussion till € o'clock. The woting
on clauses 8 and 9 can be takez up
NMr



Shyy Satys :
have already exiended the general

discussion by ¥ hours
Mr. Speaker: The hon. Minister has

almdymmummewim
m-ygoontllllo'clnck.ﬂghas al-

ready created that impression among
hon. Members. We wil goon il
s o'clock. He wantg it to finish at
4 o'clock. We will close discussion by
Membenutbanduuhm-mnm
will reply tomorrow. After 5, we will
take up the discussion of the other
clauses. So far ag these clauses are
concerned, we will have the voting
afterwards as desired by the lcaders
of other Groups.
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“The Parishad has fully consi-
dered the question regarding the
merger of Sirohi with Rajasthan
or Bombay. Regarding this ques-
tion of merger of Sirohi with
Bombay or Rajasthan, different
opinions prevail among the peo-
ple. The Parishad is aware of
this fact. There is also an opin-
jon that Sirohi should be placed
under Central administration.
Considering the geographic, histo-
ric, social, economic and indus-
trial economy, administrative and
linguistic relations of Sirohi, the
questions as to where Sirohi
should join and what will be the
benefits by such merger has been
difficult of solution for the people
of this border State. Therefore,
this Parishad resolves that the
Rajputana Branch of the Al
India States Peoples’ Conference
should hold consultations with
our leader, the Minister for
States, Sardar Vallabhbhai Patel,
and should get guidance for the
Sirohi Praja Mandal, and should
obtain a proper decision of the
question at the hands of Sardar
Patel”

g TR AR T A0 W | TR
FT FTH AT AT | TF I AR
A WA T ) WA AT HTH A A
O & TR A sE &
MedFe iNITRAERIT &
T +F TF F FiEAZQUE g §
A T W) Iaa & e fe
w2w o awak & firervan i 1 I qw
wieeqir wdas (e )
¥ &% & ot I s Wi A
wr€ g f pfae. €1 IR
wr§ Fedrw g far

wrfer & 0 wor @ wew ¢ fe
¥ X T TS §TH W O e

v < § P ol o1 o g & sarer
wroe ikt i gfe @ ok fow o
¥ i 3w o el ¥ ol soe 1)

& gl § T wiw w1 fgear Wit Wy
w1 figean quraw & wen wifgy wit agt

® Wt & war€ grft 1 WPrT v A%
sosy qX fawrs x g & & oY gt
f&am R vrmalesTHF 1 & @
o § wgh § e ar % o G
o f Gz A wT ST oW oAy foekyy
€ fo &\ fer wgb arw wfgd

- ek T ) e A
sTagrgw  fo wal s wiF wgramw
¢ fr ax a wgrag w1 @ € Wik Nifs
woak F g arel & few T e wn €,
AN qZ A AR I FIE H APAG
& Forerrd ¥ avr o A 1 et der
¥ ot o go fawg a7 wwi “.ﬁa
% 7 wo w1 s 9 % o A
ST TRAT 7T AATAT T W W G
aw agrrg &1 g ¥ vk g
ar | A T T g v o ww Fe
o fo Fg foelt M oy @ i &
W i vk o g A
g s A § fs afa e,
Iy @Y, Tag & g 3w a
o &, A AT e @A,
I8 ¢ faar fear a|@m ) e ag
wgrae w1 feemr § A oW few
o w1 A AW AR ww q
Tt wrdy | e g § f wat
# mgrafgdi & e @ e W
@R E I A 7 Wi A o v
wr f& & war wEd €1 g wg e
ot wgrag e vt e § sk
W wgros § e wifgd, & cowy
T W & A § ) § e o @
oy et wight § 1 Wt W s
A SR | W% A& A Wi



og il wei oy fei e @ & we
¥ wfeuT & s v fe av g
WY T WA | W WRT T g e

tlm*mgﬁ?“ioﬂo‘ﬁ'o
fed foelt it o Fw www W feafar
# R o & feafr § A€ o 7
w e am T A AT § 7
& wwwelt § fr o g avg § TOER
wHEA WA ¥ X F W w00 A
aga THa AT gRit S1% g W1 g W
(fafe aqr wyaewr ) & Qi W
T GAT E | 9gE W9 g A%
¥ < vy fean, v wgraw W&
grm Wi fage Wk drer w e
WMagImA e I ag ¥
W W TR @Y grm afew Sue
%8¢ THE @ WET | q@fog & sy
fs =i Wi g w o § fremar
AT W1 T WY A T WA WA
& o & o W fa o o

Shri C. C. Shah (Gohilwad-Sorath):
I wish to confine my observations to
clauses 8, 9 and 10 of the Bill. I wish
to: support amendmentg Nos, 2, 444
and 445, and oppose amendments
Nos. 442 and 443. These amendments
relate to boundary areas.

There is one point which I would
like to stress. It is about Umargaon.
Even my Maharashirian friends say
that it legitimately belongs to Guja-
rat. They have admitied that.

Shri Gadgil: Not the whole taluk—

Coming to clause 8 which deals with
Bombay, there are several amend-
ments to this clause. Some of them
have some merit in them and probe-

instance, there are amendments for a
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[Shri C. C. Shah] .

bigger bilingual °“Bombay State. As
far as I can judge, there is at present
no possibility of its being considered
in any calm or dispassionate manner.
There are other amendments also.
There is an amendment for a coastal
State. 1 do not know the rcactions of
the people of Maharashirg or the re-
actions of Shri Deshmukh,

Shri 5. 8. More (Sholapur): What
is your reaction?

Shri C. C. Shah: What I say is this.
Unless we know whether that amend-
ment has the suppcrt of the people of
Maharashtra, we cannot consider it
now. It hag top be considered at the
proper time. These are all construc-
tive sugestions which should be con-
sidered in a calmer atmosphere. In
order thst such suggestions may be
considered at the proper time, I sup-
pose any suggestion which speaks of
automatic merger after a certain
period. It does not then
Jeave any room for the consideration
o’ this question. What the Prime
Minister says is that at the proper time,
after five years or even earlier, it can
be considered. Therefore, we need not
take an irrevocable decision here and
now. All these amendments which
speak of automatic merger after a.cer-
tain period are amendments which
destroy they very possibility of the
good suggestion which the Govern-
ment have made.

Much has been said about Bombay.
I have no desire to add to the contro-
versy or bitterness. But persons in
responsible positions whose -words
carry weight have made statements
which have distorted facts and which
contain all kinds of insinuationg and
leve] all kinds of charges against peo-
ple who are not here. These state-
ments have Yot to be replied to, how-
soever briefly, even unwillingly.

Mr. Speaker: I am not going io al-
charges an® counter-charges on
Nioer of this House, The hon.
lemberg will confine themselves to
sny particular area, whether it is to
ve included or excluded, the nature
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“l find that so far as Gujarsti
leaders are they have
secured what they exactly set out
to gain—Mahagujarat and a fine
new port.” o
With great respect, 1 beg to
that Gujarati leaders did not
to get either of these things

H

_ Dr. Rama Rao: People asked for it
if he did not ask for it. (Interruptions)
Shri C. C. Shah: 1 will read the
memorandum of the Gujarat Provin-
cial Congress Committee which we
submitted to the SRC

and agitation, some section of poli-
tical opinion in Gujarat might
have felt that the constitution of
Gujerat as a separate State was
inevitable, the genera] consensus
of opinion in Gujarat ag a whole
would favour the continuance of
the present composite State of
Bombay in the larger interest of
national unity.”
That was our stand and that has
always been our stand. The leaders
of Gujarat did not set out to achieve

themselves and so, inevitably,
State of Gujarat is formed.

Then, they say that we set out to
get a fine neéw port. Our Jeaders did
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a part here as it was found to be the
most suitable plage ‘fter an enquiry
by experts. That piace was decided

.Bh-ll.l.lon:'l‘hm.hl_wboth.,

Shri C. C. Shab: You kncv that [
have very limited time at my disposal.
‘We say that Bombay should be a sepa-
Tate unit not because of the port only.
Five lakhs of people from Gujarat are
settled in Bombay for generations.
They earn their livelihood in Bombay.
They cannot go to Kandla and settle
there. (Interruptions). Merely beauge
there is Kandla Port, it doeg not mean
that we hdve no interest in Bombay.
Port is g Central subject—and whether
Bombay is in Maharashtra or not, it
will remain to be utilised for the bene-
4t of India. But it is the largest em-
ployment centre in the whole of India.
Most of these five lakhs of people are
of lower middle class in small, retail
trade or employment, some of them
getting less than 3 mill- employee,

Shri Deshmukh’s statement seems to
imply as if Gujarat has got everything
it wanted and so it should be content.
What is it that we are getting after
all? Every border area either in the
north—Abu, Doongerpur, and Banswa-
da or in the South, Dang Umargaon
and Navapur,—is denied to us. Every
single border area that we asked for
is denied to us. What is left is the

the irreducible minimum of Gujarat.
‘We did not ask for a single inch of ter-

Panch Mahal and the greater
part of Surat They are all back-
ward aress. Ahmedabad is not
Gujarat It is 30 coveted by
Kaka Sahib Gadgil who has always
his eye on Ahmedabed. For him, Ah-
medabad is not Gujerat. Cailcutta -is
not Bengal Bengal is

entirely different from Calcutta. India
is not Bombay. Similarly, Ahmeda-
bad is not the whole of Gujerat
Gujerat is as poor as any other
of the country. But we have
qualities and we hope we
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[Shri C. C. Shah] .

for the last 150 or'200 years. We were
as much as closely associated econo-
mically, politically, socially and cul-
turally with Bombay as the Maha-
rashtrians,

Shri Gadgil: Calcutia was....,

Shri C. C. Shak: Sir, 1 do not
want any interruptions from Shrl
Gadgil. He is very clever at it and
I do not want to be interrupted.

All that 1 is this. What did we
ask and what do we ask? Preserve
Bombay for the common benefit of all.
What does Maharashtra ask? “Give us
Bombay; give Bombay to us alone.”.
We do not ask Bombay for ourselves.
We say Bombay belongs to the nation,
We have been associated with it for
150 years. It is not that we are now
getting Bombay. Bombay is being
separated from Gujerat. We Were with
Bombay all these years. It was our
capital. It was the hub of our social
life, politica] life and economic life.
Now it is being separated. It is also
being separated from Maharashtra.
Therefore, we do not feel that Bombay
is lost to us. It is not lost either to
Mzhsrashtra, because it is being Cen-
trally administered, When it is. being
Centrally administered, it is being
done for the benefit of afl. Shri C. D.
Deshmukh does not seem 1o admit that
Central administration is for the bene-
fit of all. He has all kinds of appre-
hensions. He gays, even if it is Centrally
administered, there will be a major
rehabilitation problem for Maha-
rashtra and -within this period of
Central administration one or two
lakhs of Maharashtrians forced by
economic circumstances will have to
leave Bombay,

Now, the Prime Minister and the
Home Minister have giveh calegorital
assurances, if assurances were at all
needed. The very fact that assurances
are needed shows the distrust even of
the Centra] Government. I would like
to ask this question. When Bombay
is under the Tentral Government, if
Jou even distrust the Central Govern-
jment to protect your interests, how do

you except the non-Msharashirians
in Bombay to trust you to'protect the
interests of non-Msharashtrians when
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has some apprehensions, to raise up
a theory of insult upon it and then
to rouse the passions of the people to
say that their racial pride is wounded
and therefore, no matter whether Bomn-
bay comes to us or not, that insult must
be vindicated, is not correct. With a1
respect I submit that there is no inseit
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in it. Biharis in have their ap-
prehensions and in Bilkr
have their spprehensions, Hindus in
the Punjab have their spprehensions
and the Sikhs in the Punjab have their
apprehensions. In the atmosphere in
which India is today, there are bound
to be apprehensions. Therlfore, to take
it as an insult is wrong. My friend
Shri Kansvade Patil saill: “We are
insulted ag a martial race™.

Shri Kanavade Patll (Ahmednagsr
North): 1 :.id only race and not mar-
tial race.

Shri C, C. Shah: Who are the people
who have expressed these apprehen-
sions? It is not Gujeratis alone. The
SRC has said this:

*“During the course of our sn-
quiry, a vast majority of per-
sons”—mark these words—
“who appeared before us and did
not belong to either of the two
contending language groups ex-
pressed themselves strongly in
favour of placing the Bombay
Citv under a separate administra-
tion in the event of the disin-
tegration of the State.”

It is not the Gujeratis alone who have
apprehensions; it is a vast majority of
persons who did not belong to either
of the two contending language
groups.

There is a very good Teason for
that Take for example the Dhar
Commission. It has recorded that the
entire non-Maharashtrians of Bombay
were against Bombay being made a
part of any unilingual State.

Dr. Rama Rao: No.

Mr. Speaker: Order, order. I wan't
allow this kind of interruption. What
is this? If there is a mistake some-
body else will correct it later on.

Shri C. C. Shah: I will read to you
the resolutions passed by important
organisations representing minorities
in the City of Bombay. The Uttar
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and they have expressed themselves -
for the very reason that the hon. Shri-
Deshmukh mentioned.
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neither any right nor any way

preventing the private non-Maharash-
trian employers from behaving
they like. Byt I ask him this. If he
were the ruler of Bombay, what
would he have done? Would he issue -
an order to the private non-Maha-
rashtrian employers that they should
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State subject, when the location of
industries is a State subject, when
education is a State subject, you can
wvery well understand, Sir, what the
position of the non-Maharashtrian
employers in Maharashtira will be.

Sir, I do not blame them. What I
say is, it is the very formative prin-
ciple of a linguistic State. It is form-
«d for that purpose, namely to seek
the political and economic advance-
ment of that linguistic group and
-work for the benefit of that particular
linguistic group. That is the purpose,
and it will be false to its purpose, it
will be false to the very formative
principle, if it did not seek to achieve
it, in all ways it can.

1 will tell you, Sir, one other thing.
Shri C. D. Deshmukh gave currency
to many rumours. There are all kinds
of rumours everywhere. It does not
behove us to give currency to
rumours. These are evil thoughts
which pass in the minds of many peo-
ple at many times. Do not put them

in the hearts of people so that. they.

<an follow them. Here is only yes-
‘terday’s paper which says:

wgraeT sfewT
TA® AEEIGATA  AErAG
THTASTARTAN AT QAT

Every Maharashtrian in Bombay
:should purchase his goods only from a
Maharashtrian dealer.

Shri Gadgil: That is the reaction.

Shri C. C. Shah: I do not know
what is the reaction. I entirely agree
that their actions and reactions—
‘whether your action in Bombay is a
reaction to the others or the action of
others is the reaction to yours. But
‘these are the things which happen in
Bombay. 1 would appeal to Shri
‘C, D. Deshmukh, Tiow that he has
come to public life, to realise this
‘position and I would expect him and
the Maharashtrian friends to realise
‘what should be done and what should
not be done.

They say, take any safeguards. Of
course safeguards must be there. But

even as regards safeguards, I would
draw the attention of Shri Frank

values. B_uttheyluu'nnlya

limited value, as 1 said earlier.

Lastly, I shall stress this point:
what is it that all of us wish? We
have said that we want to-settle this
question ‘with goodwill Everybody
has said so. We want to do it pesce-
fully. 1 humbly ask thi- House and
particularly Shri Deshmukh and Shri
Gadgil, is this the way of achieving
goodwill? - Is this the ‘way of achiev-
ing your goal, or, is this the way of
removing the distrust and fear of the
people? They have made all kinds of
insinuations against Gujarat and
Gujaratis. They have levelled—what
shall I say, or what words shall I



than probably he does. Shri Gadgil
has not lived in Bombay so long as
I bhave lived there.

& Shri Gadgil: 1 have lived there for
ﬂveye,u,uahwsmdent.

Shri C. C. Shah: From birth upto.

now, 1 have lived in Bombay. I
appeal to you.....

Shri S. 5. More; Appeal to whom?

Mr. Speaker: When there is so
much of heat and emotion, the hon.
Member will still kindly address the
Chair.

Sbri C. C, Shah: I do not know how

t0 express my feelings, honestly
speaking, after I heard Shri C. D.
Deshmukh. He has excelled every-
body in this game, and has probably
eclipsed even Shri Gadgil. But what
is the character of this movement

Mr. Speaker: I have ruled that I

- Skei G. H. Deshpande rose —
Shri C. C. Shah: Shri G. H. Desh-

pande was with me. His cap was alse

snatched away as much as mine.

meaning or any

E
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will command
the confidence of the nation. But, for
Heaven's sake, do not force the issue
by any means; do not force it to a
stage when it will mean disunity of
this country.
Skri Aseka Mehis (Bhandara): Mr
Speaker, Sir, at the very outset, I
must apologise to you for trying to
catch your eve in spite of the adviee
that you had given. 1 have spoken
on this subject before, yet I rise to
speak again because I feel deeply and
profoundly on this subject. I believe
that we are, wittingly or otherwise,
witnessing the enactment of a
tragedy. We would be unworthy of
the trust that has been reposed in ms
if we do not try to avert this tragedy.
I rise to support the amendment
No. 462, which has been moved by
Shri Frank Anthony and a few others.
We have witnessed the fact that every
single Member of this House has
taken great interest in the city. of



louglnydtyhlunlquedty Every-
one has felt that therein he has a
home, a place. My friends, Shri S. K.

V. B

¢t

must be feeling and what the people
of Gujarat must be feeling on the
matter?

The people of Maharashtra and the
people of Gujarat have long laboured
together, in a common vineyard, and
‘the hub of that vineyard has been the
city of Bombay. Friends from Maha-
rashtra have inextricable ties with
Bombay. Those are the ties which
make them tremendously and pas-
sionately emotional in respect of the
future of the city of Bombay. Why
is it that they come forward and feel
that a seperation of Bombay from
Maharashtra is like separation of the
head from the body? Because there
is a kind of organic unity—whether it
is there in polity or not is a different
thing—about Bombay city. It is carv-

ed in their hearts which they casmot
forget and which they eannot forgive.

Likewise, may 1 remind you and the
House about the Gujaratis? I Imew
the Gujaratis. They have also their
i with Bombay. You
this thing apart
got to be an attitude
take, some
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expressed his view. Shri S. K. Patil
is the only solitary Maharashtrian
who has taken up a different stand
from the rest of the Maharashtrians
We are all agreed on one thing that
the only abiding solution is that
Bombay should be a bilingual State.
Why? It is because the citizrens of

face the difficulties that have been



created, we should have the courage
40 go forward. 1 am surpcised te find
that there is a kind of Greek tragedy
being enacted; sbme unkind fury
seems to be there. There s no one
in the whole of Maharashtra today
whose word will command grester
respect or weight than Mr. Desh-
mukh; and he says that the right solu-
tion is to have a bilingual State

‘We all recognise this; we give
pression to it; but, as 1 have said,
some cruel fate seems to be pre-

ever since I came to the House, 1
have expressed my esteem for Mr.
Deshmukh and, if he will permit me
to say so, my affection for him. 1
say that his word carries weight in
this House as well as outside. Today
his word carries a tremendous weight
wherever the Marathi language is
spoken. May I make an appeal to
him? He is today in the unique posi-
tion to come forward and bring about
a reconciliation. Reconciliation is a
thing in which, I believe, strangely
enough, Shri Deshmukh would be
able to play a decisive part.

Mr, Pataskar—] do not know if he
is here now—spoke the other day. He
told us about the quadrilingual state
of Bombay. Sind was separated, but
were all the problems solved? Now
Gujarat and Maharashtra will be
separated; but, will our problems be
over? I do not think so. I love
Maharashtra and I love Gujarat; and,
1 can see the future. The future is
dark and gloomy for me, because our
very vitals are going to be affected.
‘There is going to be no glorious future
ror aemocracy efther in Gujarat or
Maharashtra. There are going to be
serious difficulties. We had com~
munal and linguistic tensions. Un-
less we realise that the rearticulation
of our country should be not in terms
of tensions, but in terms of mutual
goodwill, tolerance and reconciliation,

darity without antipathy. I believe
the Gujarat P.C.C. made a serious
error in turning down the idea of
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think in
of Indin as a whole PDadhabai
Naoroji, Mahatma Gandhi, the father
of Indian national awakening and the
Father of the Nation, Pherozshah
Mehta, Sardar Vallabhbhai Patel, the
greatest general of the forces of free-
dom—how were they able to occupy

from it With your permission, Sir,
I would azsk my Gujarati friends
they realise that these Members here

§



this question. Here is this tremen-
dous force; the flood of emotion and
passion comes, Kaka Saheb was once
Minister for Works and Power; and
he knows that.

When a flood comes, if you permit
it, it inundates the land and destroys.
It only brings destruction. The flood
has got to be trained, restrained. If
this flood has to be made useful for
the purpose of irrigation and creation,
the flood has to be brought under
control. May 1 appeal to Kaha
Saheb, who is an elder statesman,
who did me a great honour by calling
me an adopted son, to rise to the
occasion and see that this tremendous
outpouring of energy, this flood that
is coming forth. shall be restrained
and controlled for the greater glory
of the nation? That is possible only
if there is a bilingual State.

1 P

This moming, when 1 was
reading hopefully and prayerfully
about the celebration of Lokama-
nya's centenery in Poona, what did 1
find? I found there a reference say-
ing, what is our new birthright?
What is our Janmasiddha hakka with-
out the realisation of which we will
not rest? The new birthright that
was enunciated yesterday in Poona
by friends whom I respect was that
‘the people of Maharashtra will not
rest until they have got Bombay.
What a parody of Shri Lokamanya's
message? He said, swaraj is my

occasion and see that that dimension
Is

does not disappear.
tribute that we pay to

and laboured for? That is why I say
there has got to be found a reconcilia-
tion in which there will be neither
victors, nor vanquished, no money-
bags and no common people who are
being exploited I understand the
depth of feeling which made my hon.
friend Shri S. S. More turn round and
say, Asoka Mehta is right, one is an
exploiter and another is the exploited,
one is a metropolitan power and the
other colonial, and yet they have
united for more years than one can
count. Shri Kaka Saheb, Shri S. S.
More and myself were in the same
yard, in neighbouring cells, ' during
the British period, playing cards in
the afternoons, reading books in the
morning, discussing, fighting, joking,
Kaka Saheb always being the very
heart and core of the picture. In
spite of that, if this is the feeling that
is going to be, you can realise what
the situation must be.

Recently, I went to a few countries.
Many people, some tauntingly, some
sympathetically, asked me about
Pakistan and Bombay. They were
asking questions about Pakistan and
Bombay because the world ex-
pects some kind of 3 solution
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from us. Somehow or other, we seem
to have bullt up & moral leadership.
Mr. Bertrand de dJouvenal a French
socialist and philosopher, told me that
economists talk of growth but
philosophers talk of decay. The
moral fabric of the world is break-
ing down because we are not able to
find ways and mesns of reconcilistion,
We must find a solution, Why s
India great? We are poor economi-
cally, politically, militarily. But,
since the days of Raja Ram Mobun
Roy up till the days of Shri Jawshar
Lal Nehru, we have been somehow
or other trying to work on the lines of
reconciliation. 1 do not know why
Bombay and Pakistan are up on their
sleeves. 1 do not know what we can
do about Pakistan. But, if we {fail
to come to a solution on Bombay, it
will not be a set back for Maha-
rashtra and Gujarati alone. It is go-
ing to be a set back for the whole of
India. I feel that there has got to be
a solution which would be acceptable
to every one, which will reverse cer-
tain forces that are at work. Bom-
bay merely pin points to the dangers
that are there. The danger is, either
you win or I win. Somehow or
other we are not prepared to realise
that in any worth while solution, no
one wins, no one loses. Therefore,
the solution of the Bombay pro-
blem will put wus back into the
‘temper that is needed for solving
not only the problemg of State re-
organisation, but the problems of
State reconstruction. Reorganisation
is made in the beginning for recon-
struction.” Unless we approach in a
new temper which says that we are
going to re-dedicate ourselves, that
spirit of re-dedication will not come.
If a man from Mars were to come and
listen to speeches that we have been
making, would he feel that we have a
spirit of re-dedication? Mine is a
weak voice. 1 have no right to say
what 1 have been saying. I have
been saying that because I feel how-
soever weak I may.be, howsoever un-
worthy I may be, I would be wrong
before the bar of history, before my
own conscience if 1 did not testify to
the truth, ag I see it

Shri Gadgli rose. .
Mr. Speaker: Shri Heds. 1 wilk

Jet go some time before one speech

Shel Gadgfl; 1 thought he asked me
to rise to the occasion, and so I rose,

Mr. Speaker: 1 will eall him next.
Shri Heda (Nizamabad): Mr.

Some Hen. Members: Speaker.

Shri Heda: 1 was away for the last
four months and therefore 1 made »
mistake, a deplorable one,

1 too feel in the same way as

In

counu'ies,parﬁmhry the
the

of India which had been rising ludla'
and higher is at stake on this gues-
tion of States reorganisation. The
disturbances at Bombay were given
great publicity and everywhere, we
were asked, what is  happening,
whether the unity of India would be
retained or whether we are going
towards destruction ang disunity.
They have no proper conception of the
tremendous problem that we are
handling. In fact, I gave the reply
that if there are disturbances at one
place, we should not be surprised be-
cause the problem issobig and if in
any other country, one had to handle
a problem of this dimension, there
would have been many more  dis-
turbances. Whenever, we think of
this problem, we have got not only
to think of our country, but we have
also got to think of our country’s
prestige in the international sphere.
Whatever we may debate, I hope
that hon. Members, when we have
arrived at a decision, will in a spirit
of sportsmanship and follow the de-
cision, accept it in a democratic way
and go ahead. In the world, if there
is anything wrong, there are many
ways of remedying that We can
do it in this House and in other pro-
per places,

Then, 1 come to my amendments. 1
would divide them into three groups,
Firstly, 1 will talk about the two
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[Shri Heda)
cities-Raichur and Bidar. Then, I
would talk aboyt & few tehsils in
Raichur Taluk. Then I would talk
.about Sarwancha Tehsil in Chanda
district. We are re-distributing the
‘boundaries according to language.
“The difficulty is that we have not
fixed a village, tehsil, district or re-
‘venue circle as the unit. That is the
-whole trouble. We have been told
.again and again that if we bring
some agreed formula it would be
.accepted.  Sometimes the agreed
formula comes, and sometimes it does
not come. It is not only ihe Members
-of Parliament or Members of the res-
pective legislative assemblies who are
concerned with this matter. In fact,
the people living in those areas are
the persons who are really concerned
-with them, and therefore we have to
‘think about them.

So far as Hyderabad is concerned,
-‘we are fortunate in one thing. As
4t is a tri-lingual State, the Govern-
ment of Hyderabad had taken the
-census language-wise in every
village, and they have printed them.
Villages which are predominantly
Telugu-speaking have a particular
mark, those speaking Marathi have
another mark, those speaking Kannada
“have a third mark and if no langu
-age predominates that is given a
.different mark, Therefore, the work
done by the Government of Hydera-
"bad and its Census Department should
‘be fully utilised. It is very easy to
find out the areas where the different
Jlanguages predominate. Even with-
wout appointing a boundary com-
‘mission we can demarcate the lines
and solve the problem having the
village as the unit or any other unit.

Now I come to the two cities of
Raichur and Bidar. These are very
.strange cities. No language pre-
.dominates there. Rather, in Bidar
‘the language spoken by the majority
‘is Urda. Next to Urdu, in Raichur it
‘is Telugu which is spoken more. In
‘Bidar,dwune.itisxnnmda.but.
as | said, no language is in a majority.
These cities were allotted to Kar-
nataka only on the bagis that for-
mnerly they were called the Kannada

|

though their commercial

h
i
1
i

bad rather than with Bangalore or
Myscre. Therefore, it would be a
great  disturbance to these towns
themselves and to the people round
about,

So far as Raichur Taluk is con-
cerned, about three revenue circles
are clesrly Telugu-speaking, and
decide about Raichur town itself,
these revenue circles should go to
Andhra Pradesh. In certain cases
Telugu, and in no village less than
70 per cent. speak Telugu.

The same is the case with some
revenue circles in Gulbarga District
So, 1 hope this House will appoint a

boundary commission and thereby de-
cide it. H they do not do so, 5o far as
Hyderabad is concerned, the matter
is very clear as every village has been
demarcated language-wise. Taking
the village or thz revenue circle as
the unit you can demarcate the areas.

Lastly, I come to the tehsil of
Servancha in Chanda District. Chanda
is an adjacent district in the present
Madhya Pradesh. This district is go-
ing to Maharashtra. When the legis-
lators and other leaders of Telengana
and Marathwada sat together, they
decided that Rajura Taluk of Adils-
bad  District, being  predominantly
Marathi-speaking, should go

Shri Heda: My friend has pointed '
out the mistake that we made, be-
cause the talk we had was with the
Marathwada leaders. We agreed to
give Rajura Taluk because it was

and that we should have it We did



Telugu-speaking.
Therefore, since Rajura from Adilabad
has gone to Chanda, Servancha from
Chanda should naturally come over
here. I do not think Maharashtra or
any State will gain anything by
having some portions speaking some
other language. It will only create a
headache for them. When they do
not want a bi-lingual State, what is
the use of creating a bi-lingual area?

Dr, Jalsoorya (Medak): May 1 in-

Shri B, Y. Reddy: (Karimnagar):
‘Why not now? Why after they get
it?

Mr. Speaker: I am sure whatever
is agreed to—that is what the hon.
Home Minister said the other day—
by the various groups will be accept-
ed. Even here it may be done if real-
ly that has been agreed to,

Shri B, Y. Reddy: But they are not
coming forward for discussions even.
‘We have been contacting them, but
they are not coming forward. So,
what is to be done then? Who is to
convene such a kind of meeting?

Mr. Speaker: The agreement has
been broken, I think

Shri B, Y. Reddy: It has not been
broken. The agreemont is there, but
pecple are there belonging to diffe-

389L.SD.

ciples. That was our stand and even
today that is our stand We have
declared time and again—in my
speeches here before, an8 also in the
speech which was delivered by my
esteemed friend Shri B."S. Hiray in
the Legislative Assembly of Bombay—
that if any village does not want to
be with us, we do not want it. At the
same time, if those villages which are
culturally and linguistically ours do
not want to stay in the other area,
they should be transferred to us
Whether it is the district of Dang or &
small portion of Umargson or Nawa-
pur, whatever be the area, and what-
ever be the population, we do not
believe in forced coexistence, We be-
bave in honest heart-to-heart contacts’
of feelings. Therefore, this is our view.
In view of what has heen said on the
fioor of this House yesterday, namely
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[Bhri Gedgil]
that many of our pedple do not know
what the taluks sre, what the villages
are, what the boundaries are, what the
nature of the terrain is, and
and in view also of the fact that it
has got to be fitted in, after gll, into
the context of administrative con
ence, I feel that this is really the job
of someone who has to look after these
areas exclusively. He has to collect the
data, see the particular terrain con-
cerned, and then give & sort of award
for the . "her parties to accept. 4

It was suggested by the Home Minis-
ter that this question can be adequate-
ly and properly dealt with through
the zonal councils. But By their very
constitution, they are incapable of
dealing with these gquestions, The
zonal councils will consist of contest-
ants. Take the Western Zone, for ins-
tance. The Chief Minister of Gujerat,
the Chief Minister of Maharashtra, and
the Chief Minister of Bombay—if the
separate State ultimately comes into
existence—will be there. But, how are
they to agree?

Shri S, S. More; But Karnataka will
not be there,

Shri Gadgil: That is what I am tell-
ing. : _

How are they to agree? They may
agree on certain problems that con-
cern them. But what about Belgaum,
and what about Karwar, and what
about certain border areas bordering
Madhya Pradesh? Therefore, I would
suggest that this is not a mechanism
which is adequate for the purpose of
a satisfactory solution of this prob-
lem. 1 would, therefore, request the
Home Minister, in all humility,
through his son-in-law and through
his deouty there, that he might consi-
der this; let him not think that
because he has said that he will not
have a boundary commsion, there-
fore, what is provided here must be
good for all time to come. I suggest
that a boundary commission should be
appointed to go through all these
things, so that the tensions of today
may considerably ease, and just as
when we put the matter before an

heard the speech of our great leader,
and I heard alse the speech of our
Home Minister. Both the speeches
have improved the matter to some
exient. But the fact remains that in
the absence of a precise solution =
the absence of a precise scheme, it is
impossible for anyone of us to carry -
cur people, namely, the Maharashtra
community, with us. When we are foid
that we should think in the larger
context of all-India, I am entirely
withk them. No Maharashtrian has
ever said that he is a Xlaharashtriah
first, and an Indian afterwards. Right
from the days of Lokmanya Tilak uvp
till today, we hidve said we are Indians
first and Maharashtrians next, If we
want to be better Maharashtrians, it
is precisely because we want to be
better Indians. As I said the other day,
in the case of Keats, the Irish poet, the
more Irish he became, the more uni-
versal was his appeal That is the
basis of our approach also.

If you decide to give a special dis-
criminatory treatment to Bombay, so
far as Maharashtra is concerned, then,
1 ask in all humility, why the same
treatment should not be meted out %o
Calcutta. As a matter of fact, from
1952 onwards, we have got newspaper
cuttings of the speeches made angd the
resolutions passed by many non-Ben-
galis from Calcutta, requesting that the
government of Calcutta should be
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taken over by the Centre, so that their
Interests may be safeguarded, I do not
want to give those quotations here,
because those quolstions were given
in the course of the speech made by
my hon. friend Mrs. Roy.

Shrimsati Rean Chskravarity (Basir-
hat):....Mrs. Chakravartty.

8hri Gadgil: I am sorry, it was oy
Mrz. Chakravartty. But the names do
not mean much in the modern world.

The point here is this, The nearest
Gujerat border is about 110 miles from
Bombay. All round, it is Maharashtri-
an territory. But you are just taking
this out and saying that this city has
to be given a special treatment. On
what grounds are you doing so? You
are doing so, because certain people
have expressed distrust.

We asked the Siates Reorganisation
Commission to let us know the causes
for this distrust, We tried to contact
those forty citizens of Bombay,
through the good offices of Shri Vai-
kuntlal Mehta, but they would not
meet us even. In the absence of "any
precise description or definition of
their distrust, we were absolutely at
2 dead wall. Then, we had this finding
that ‘Semcbody distrusts you, and
therefore, we cannot give it to you'.
Now, just consider this. My hon. friend
Shri C. C. Shah may not be able to
understand the implications of this.
But we understand the implications.
The implications are, ‘We cannot give
it to you, because firstly, you are so-
and-so, and secondly, you are incapa-
ble of administering this State of
Bombay’.

So far as distrust in a particular
sphere is concerned, I would ask them
in all humility to go round and see for
themselves the whole economic Jife of
any area of Maharashira. They will

"find that the whole economic life of
our region is dominated by Gujaratis
and maerwaris, or to put it generally,
by the non-Maharashtrians. They wil)
find this to be the position in every
village and every taluk that they may
visit. You rhay go wherever you like,
butyouwillﬁndﬁutthisistheposl-

like. Go to Sangli, go to Miraj, go 1o
Sholapur, and will find that every-
where they are there.

I do not want to repeat how many
non-Maharashtriang have been return-
ed to this House from Maharashtra, or
for that matter, to the Bombay Legis-
lative Council, out of the 156 seats al-

- Jotted to them, I want fo know how

many  non-Gujeratis have been
returned from Gujerat. I am not
giving all this with a view to incite.
or criticise anyone. All that I want to
prove is that we have never been
Communal. The interests of the
minorities in our region have been
absolutely safe.

Then, I want to ask my hon. friends
how much of capital these Gujarati
men of enterprise have invesied in
South Africa and other countries.
Have they asked for any guarantee?
Have they shown any dStrust in thos=
countries? They do not show distrust
in a foreigner, but they are showisg
distrust in us, You cam imagine the
insult that I am fceling. As I said
the other day, I have been educated
in Baroda, and I can assure you that
there is not one shred of hatred in
my mind, and if I were to entertain
it, T shall be entirely unworthy of
myself.

But the fact js that they have
shown distrust and without giving
any proof. Then, a number of argu-
ments have been made Y0 the effect
that Bombay has been the capital of



speaking, and as Shri Asoka Mehta
put it, naturally, culturally and organi-
cally, the city of Bombay as a whole
is Maharashtrian in character.

The best solution, in my humble
opinion, is this. Having accepted uni-
lingual ‘States everywhere, you can-
not propose g solution which ig not in
keeping with the general trend wnd
tendency of the political thought that
is existing and operating today. If
you wam to make a single exception
in this case, again I feel insulted, be-
cause ] am teld, ‘Oh, it is all right,
but not here’, Just consider my feel-
ing. Consider the feelings of other
people. Let mre tell you thiss If vou

_ give the Maratag a little place of ho-
nour, you can take all their house,
properly and everything, because
they care for honour. If there is in-
justice done to them, they will die,
and they will leave the legacy of
struggle. In the words of a Marathi
poet:

o oW QW aw o, el e
w9 gafadt st a amar
“The holiness of this land of M“aha-
rashtra is that her children will die,
but willl never bend before an uct of
injustice”. That is our feeling this is
our tradition. That is a great asset,
as Shri Asoka Mehta said we ghould
use for national purposes. Why do you
become n little perverse and a little
unjust? We were told that there were
a million reasons why Bombay should
be kept away from Maharashtra. I
waited with my soul in patience for
the last 5p many months to know them
but not a single one has been put to

me,

Shri §. §. More: Those millions are
fn The bags.

and have a finding and then hang me,
if you like. But nothing of the kind
is done.

E

rub in this point because
pays nobody, and certainly I do not
want to offend any of my Gujarati
friends, least of al] Morarjibhai who

*has been one of my friendg for 30

long years. It will be very unbecom-
ing of me to do that,

or cu
some procedure. All to the good-

to keep this tension? If there is any
or

dia Act, 1919, was enacted. Max
people offered to take Harijans into
thig religion or into that religica

®*Expiinged as ordered by the Chair,
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only becauge they thought that puwer
depended on numbers, If the issue is
to be decided by ammbers, then, take
it from me, that there will be trouble.

Then we are appealed to: let calm
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at the same time,
blind to the realitieg of the situation
in Bunbay, In Bombay, you can Lave

We are accusing the Government of
giving a wveto to a minority. This
means we are giving a veto to the
goondas. Consider, then what will be
the situation, I am entirely with Shri
C. C. Shah and Shri Asoka Mehta
that we should come together and
build up and give a lead to the whole
of the country. Whatever constructive
powers he attributed to me, whatever
the fund of inspiration he attributed
to me, he knows I have kept that at
the service of the country. Not one
moment have I denied to the country
what I could spare for the country; not
one farthing, if I have it, have 1
denied it. Whatever is best and what-
ever is noblest in me has always been
at the service of the country. Even
today it is. But let us be realists, I as-
sure Shri Asoka Mehta. Give Maha-
rashtra its place of pride. The Marathi
pride will be satisfied, even if it is for
five or ten years,

If Dbilingual or unitary State for
Bharat is kept as the ideal for the
whole country, we shall all move to-
wardg it. But today psychology should
be considered. It has become so im-
possible that if you force this, then
the situation is explosive. Let me

not describe it. 1f 1 were 1o describe
i “You have
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alive, he made a statement at Raj
when Saurashtra was integrated, that
one dream was realised, and the
greater dream of Maha Gujarat would
be soon realised I am in honour
bound to see that Maha Gujarat
comes into existence, and if I am
holding firm to it, it is out of my
grateful memory to him. That I can
quote from a government publication.

Shri C. C. Shah: God save us from
our ‘friends.

Shri Gadgil: That is exactly what
1 say. God save me from you,

The point is that Maha Gujarat is

g

g
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[Shri Gadgil]
not want this problem to fester for
months together,

The Prime Minister referred to the
fact that we are all children of revo-
lution. So we are, and a revolu-
tionary is one who does not bend his
head before any act of injustice, What
has happened today? He sgaid in
Bombay: geography is there, but it
is not everything; arithmetic is there,
but it is not everything; arguments
are there, hut they are not every-
thing. Then what is left? These are
the contents of democracy. If they
are gone, I should say it is the begin-
ning of the end of democracy. It is
there that the revolutionary spirit in
me is challenged. Therefore, I say,
where reason is devalued, where jus-
tice ig delayed and, therefore, denied,
where truth is seconded to political
convenience, my soul will rise; every
soul and every real revolutionary in
this country will rise, whatever be
the consequences. I would, therefore,
in all humility say that while theoreti-
cally accepting what Shri Mehta said
—if that is the idea not for Gujaratis
and Bombay but for the whole coun-
try—for the time being, in the
context of circumstances in which
things have developed, the demand
of Maharashtra for inclusion of Bom-
bay city should be conceded. I very
respectfully request the Prime Minis-
ter, having come to the rivulet
willinglv, why not drink the water.

We were told that the Maharashtra
leaders did that or did this. I do
not want to detail the circumstances
when they were offered not the
thing they wanted but were asked
whether they would like to be hang
by the noose or by the chair. They
were just asked to take either what
the S.R.C. offered or the three states
formula. If there was a tie in their
minds between loyalty to the party
and loyalty to the people and if in
this conflict they have come to the
ground, you must have sympathy
for them. Speaking for myself, right
from the beginning, orally and by
letters, 1 had informed the Prime
Minister, and the Home Minister that

any formula that separated Bombaey
city from Maharashtra will be resist-
ed in 2 manner ] shuddered to think
Thatmwhat I said In December
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ress; grown with the Congress; we
have done some thing with the
Congress; we have never beem
opportunists in our life. Gadgil,
minus Congress is _ a third-rate
lawyer and a fourth-rate man
of letters; but Gadgil in Cong-
ress is a power because he has reason
on his side and has no other argu-
ment. I have no money; I am not
well-connected; but, I am honest and
straightforward. The oniy appeal 1
have is the appeal of the heart; the
only argument 1 have is the argu-
ment of reason. The question, there-
fore, before the hon. House is, ‘Are
you going to vote according 0 reason,
that means, according to your con-
science, or are other considerations
to weigh with you?.

In Marathi mat is analysed as
Matwa diyate iti. Mat, the vote is
something which is given after due
consideration. I do appeal for that
due consideration. If your conscience
gives you some other inspiration, 1
have nothing to say. But, from what
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I heard last time, in April. I have
every reason to belwve, whatever may
be the party discipline and may be
ultimately decided, so far as I nm
concerned, I have decid=1 to vote
against the exclusion of Bombay
from the proposed Maharashira

Shri Tulsidag (Mehsana West): I
am one of the joint movers of amend-
ment No. 462. This question of the
Bombay city has become......

Mr. Speaker: 1 must have allotted
some separate time for Bombay.
There are clauses 2 to 15 before the
House but Bombay is consuming all
the time. There are Membess from
Hyderabad, from Himachal Pradesh,
Punjab and other places but it is
impossible for me to reeist the
temptation of calling, one after the
" other, Members from Bombay only
1 am exceedingly sorry I yielded to
the sub -committee’s rercmmendations.
I must have kept Bombay separate
of Course, it is too late now.

Shri Tulsidas: You would remem-
ber that at the time of the first read-
ing I had said that we should shelve
this problem of reorganisation for
some time because this is creating an
atmosphere in the country which is
really. very disturbing and painful.
My friend, Shri Asoka Mehta appealed
this morning to every Member of
this House to consider the gquestion
from the larger interest and not from
any particular point. You know very
well that a number of Commissions
and Committees have been appointed
in the past. They all came to the
conclusion that the only solution of
this problem is that there must be
a composite State.

‘What was the quarrel with the
Report of the States Reorganisation
Commission? The quarrel from the
side of the Maharashtra was that it
- is not a sort of composite State with
all the Marathi-speaking and Guja-
rati-speaking people joined together.
I have moved an amendment, which
my friend Shri Asoka Mehta has
also supported and a number of other
Members have also joined in, that

Mr. Speaker: What will be the
population of that State?

Sbri Tulsidag: It will be 4] crores,
not bigger than UP. It would be
the second biggest State in popu-
lation.

The reason why I have been tell-
in- this and doing what little I could
do from my side to persuade my
friends from all sections of this parti-
cular State to come to the position
of accepting the question of

posite State is because this is the
only solution to my mind When I
talked to most of the leaders
country personally, they were
the same view. 1 have gone round
and talked to most of the leaders, al-

the Finance Minister, Pantji, the
Home Minister and even Morarji
Bhai of Bombay, and everyone of
them told me that this is the only

solution.

The tragedy is that in spite of all
the people being of the same view,
the result is that we are not finding
a solution. The other day, when we
were there in the Central Hall when
the Prime Minister unveiled the
porirait of Lokamanya Tilak, I was
watching. There are three portraits
in the Central Hall and all the three
portraits are those of the leaders
from the -Bombay State. Bombay as
a composite State has given to this
country people whose memories we
are cherishing, who have brought
us the frecedom of this country. If
this State is to be dividea as 1= now
suggested in the Bill, nobody is go-
ing to benefit; the country is not go-
ing to benefit nor any one of the
States that are going to be formed
The problem will continue to remain
unsolved. )

I have been borm in Bombay;
brought up in Bombay; and I stodied
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in Bombay 'and stayed in Bombay
the thickest Maharashtra
population. In fact,
much more of Maharashtrian books
than Gujarati books. I know, prob-
ably, a little more of Marathi than
of Gujarati. Having lived with them,
having been old friends and asso-
ciates, I fail to understand why there
js all this trouble. I do feel that at the
present juncture the only solution is
that the saner elements should prevail,
let us not think about any other
things, let us try to concentrate on
how to from this bigger bilingual
State.

My friend, Shri Gadgil said just
now: let us have this ideal, let us
not decide this issue now; but first
of all, give Bombay city to Maharash-
tra. My friend, Shri Asoka Mehta
said that that is not going to solve
the problem, that the problem has
to be settled, and if it has to be
settled, it must be settled today and
not afterwards. According to him,
it is not possible to solve the prob-
lem afterwards. If my friend, Shri
Gadgil, says that we must have this
jdeal, and let us combine together
afterwards and so on, then what is
his objection today to settle this
issue? The only point that he could
say is “my pride”, the pride of hav-
ing Bombay citv first in Maharashtra,
and then settling this question.

When we consider this problem
from the whole country's point of
view, let us not think in terms of
what is the pride of any particular
State or of particular persons . Let
us find a solution today and I do not
see any difficulty in finding it when
there is a large volume of opinion
.in favour of it in this House. I have
spoken to a number of friends in this
House from Maharashtra and Guja-
rat, Bombay City and also from other
States, and they all feel that the only
solution is the formation of a bigger
bilingual State.

Shri G. B. Khedkar: Have JYyou
jconsulted the Vidarbhn people?

war aroi faek Y@ B @
forar § f sy oY fawrfor sX qi
T e ¥ aACE

point the controve
I do not say there is absolute un-
animity, but there are
things which may have to be settled
here, but I do not think there will
be much difficulty. You yomdt.
Sir, said just now that wanted
to take this question Bombay
Maharashtra and Gujarat

because it was taking time
the House too much and that other
Members did not get their opportu-
nity.

Mr. Speaker: 1 am not going to d2
it hereafter. 1 thought I must have
done this earlier. No question of put-
ting it again hereafter.

Shri Tulsidas: It is not only an
important problem from the point of
view of Gujarat or Maharashtra, but

f
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disintegrating
the saner elements of the country.
It is better that this matter is
settled just now. I appeal to my
friends in Gujarat and in Maharash-
tra that they must rise to the occa-
sion, accept the position and settle
this question now. It is no wuse
speaking something against another
community or linguistic province,
because it does not benefit anyone
nor solve this problem. After
all we have lived together for
150 years and I do not see any reasom
why there should have been 50 much
difficulty. In Bombay city we bave
lived togethér for a number of
years and there has never been
any problem or question of thinking,
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in terms of Maharashirians or
Gujarstis, My friend, Kaka Sahib, said

there are only Gujaratis or only Maha-

rashtrians. There are houses where -

both the communities stay together
and live together. I do not understand
the reason for this controversy.

Even the SR.C. hag stated that the
question of this particular State is
entirely different from that of Madras
or West Bengal. They have definitely
sald that Bombay State should be a
composite one. They left a part, that
is, Vidarbha, separately, because at
that time Vidarbha people did not feel
happy to join hands with a bilingual
State. Perhaps they may not like it
today, but I appeal to them also that
since they are joining with Maha-
rashtra, they may as well agree to joln
this bigger bilingual State as that is
the only way of solving this problem.

Even from the point of view of unity
of this country, for which the Commis-
sion have devoted a whole chapter in
their Report, they have stated that
such a separatist attitude must be
stopped, and the only place where it
can be stopped is in the Bombay
State. That is why they have recom.
mended the composite State of
Bombay. -

I consider it wag a mistake that they
had left out Vidarbha, I feel that it

According to the zonal arrangement,
Paschim Pradesh consists of nothing
else than Maharashtra, Gujarat and
Bombay city. If you form this whole
bilingual State, then you have got the
Paschim Pradesh, which will be giving
a lead to the country. In spite of all
the troubles, we may with pride say

by

Shri Tulsidax: I do not know. Please
ask the person who bas spoken about
"
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[Shri Tulsidas)

Shri Asoka Mehts hag made &
eloquent and emotional appeal {p the
Members from Maharashtra and
‘Gujsrat in this House. I join him
this appeal and I hope that my friends
bere will support us in this task

forming a bigger bilingual Sta
otder to settle this question.

2 row

{

B

tion of this bigger bilingual State. He

has, unfortunately, resigned as Finance'

Minister on the issue of the Bombay
city. He strongly feels so. He has
openly said so, He belleves in the
bilingual State. He should come and
give a lead to the country. He should
see that a Paschim Pradesh is estab-
lished. I once again appeal to the
hon. Members here to support this
amendment which will solve the pro-
blem without leaving any bitterness.

2.02 P
[MR. DerPUTY-SPEAKER in the Chair]

There have been certain other sug-
gestions to form Bombay as a Part A
State. I dg not think it is a good solu-
tion. Again there will be three States.
I do not want three States but only
one State. It was formerly one State.
Unfortunately, my friends from Karna-
taka have gone out to join with the
Kamataka State. 1 wish them the
best of luck; they have been with us
all these years. We wished that they
should continue with us but if they
prefer to remain out, I wish them the
best of luck. My friends from
Vidarbha have come and we will form
a composite State. I am sure that this
appeal will not go unheard and that
the Members will support this amend-
ment so as to solve this problem.

Shri Krishnacharya Joshi (Yadgir):
The States Reorganisation Bill is going
t¢ solve the big problem of linguistic
States but #t has created other pro-
blems also. Let us hope that we will
be able to solve these problems also,

1 have moved two amendments. One
_‘l'ln first

of Karnataka State.

the Andhra people. 1 have statei in
my amendment that wherever the word
*‘Mysore’ occurs the word ‘Karnataka’
should be substituted. That is my
amendment. The SR.C. have oiven
the name, Karnataka State. I dgp not
find any reason why that name showuld
be changed. In the surrounding area,
there is the Maharashtra State, there is
Andhra Pradesh and then, there is
Kerala. There is no reason why
Mysore should not be changed to
Karnataka State.

This word has a history behind 1t
Even in old scriptures like Baratham
and Bhagavatham. the name Kamra-
taka appears. The words “wiwT
waiew, Sfer wafew”™  appear there
In history also, we find the me
word. A small section of the peope In
Mysore are against that. But people
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dn other parts, namely, in Hyderabad-
Kamataka and in“Bombay-Karnataka
‘want that the Yuture State should be
mamed as Karnataka State. I fafl to
undersiand why the framers of the
Bill have preferred to name it as
Mysore. Mysore is nol a comprehen-
sive term. | appeal to my f{friends
here who are from Mysore to accept
this. There was the cultural unity and
we used to sing a song:

Cee LS O GOl o B g

“Let our beautiful province dawn.”
Henceforward we will sing:

framnfe 74 o1 wg T

It means ‘Glory to Karnataka.'

There is no rhyme or reason in call-
:ing it Mysore. All the people residing
»in Karnataka would prefer to heve
-the word Karnataka instead of Mysnre,

Some friends in Andhra are again
.cla'ming Bellary. This question was
-decided once, twice, thrice and many
.more times. Again they are raking
up this issue. They are whipping up
-a dead horse. They should not rake
-up that question again. There is not
much difference between Kannada and
"Telugu people. Our languages have
-got common words and it is so regard-
ing our scripts also. As neighbours let
us maimain friendly relations.

My friend, Shri Heda, has raised the
question of some of places in Raichur.
According to him, he is a non-Telagu-
speaking Telugu member and he is
claiming that Telugu area from Ral-
chur. I must say that this is not nro-
per. Our Telugu friends want to take
whatever portion is in Karnataka hut
not prepared tp give to Karnataka the

- portions which are in their possession.

There is the same thing with re-
gard to Maharashtra. We have got a
number of circles in Sholapur and
Akkalkot.

Shri R. S. Diwan (Osmanabad):
» On behalf of the Maharashtrians I

offer the Kannada villages to my

E

are goig to have linguistic States, I
think that India would now emerge as
a strong and powerful nation,

st 2z (form ST afeww) -
FTeTe T, O & A F w
quA wee fed @@ faax fax sufem
w@ £ 1 Wt meAw St 7 o s
NI A g R AT |

i et o EIK SN ® UF
a1 Faw a1 § aar A gl fay
£ | wafay ot v w1 o AR
T W 9N @ W T W
fa= i e Iw e seat s
HEAS W A T TEA A T8
€ 1 e & T wraer ¥ W AT T
¢ fs oA ot oo Sgar A & AW
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[t fw]
% A FTen ¥t ¢ o e N anR
vt § 1ot st sgar W oy
wg o f5 OF a3 TS ¥ W
e qerow, Wiy, weg o wrr A
RGAR Y ¥ o7 ¢ & forer arq
oX 988 wwf wy fr wfaw w7 fomr
A I PrRAM TN GA @z S
AR TWT 9T | & F oY 99 oy agi oW
% o7 s WX ¥ 92 Y W@ A W
fe wd ot iR Wi o
WY FHTTAN AT faadY Ay 39 Wy e
sTREA NI Imem e
s agawr W e Farag &
N wfafrw o gare e afeqa
¢, oW e gu & wrean § viw faee
NN A @RE Y
A faaw woreay S F Iufea & TN
AW ¥ qg WA J1 %0 § fe o ama
Y WHTE HgAT N T W JEH I« E |
W W qg Fqean 4 § oo S
T 4 qg e et €, woR 9w W
FarfesgTvea oz ARk g, fe
Tt et SR Ad-afeat s
oF & T A T § I #1E unf
T § W T G TR § | IO
% v I wfafafa @ aw »
s mgum R aFn g fr
e & F fR afew far s
W ® T G AT 1 TR R
® T AN ® 99 T § W @
A TATE | § g g fevaerie,
TS AT wAT A AT W 99
UTHE W 97w HL W A QY FE
WX wfew fwe Wil |

meha Wt 7 wgr fe Wit g
! e % | faer @ Wk fe o
T A @A Wi aw R W e )
e 1 Twmsgnd fs
T &1 9 Wiz wudt mivdt ¥ wit
° oY ITET AT TG WET T W v

fs wat ¥ wgrog ¥ wav @t far
w | IR AW W G .7 wey
g et § i Ty Wi ooy
fewrt awr & 1 A Frwrcrr e 8 €
€ 9 G A WO &) dwd § oY
IR W RN R s dm e fs
TR I R S g A
I5 WHAT §1 W9 W WY S ) S
IR Y Y T HNA 9 T
I W T a AR e R
o Wit R sore # e ot o
a1 WX W %7 T ST R §
w1 w1 wrar § 1 s AR R A o
% ¥ # agn agTifs @ we
faw wwe fog § 1 oy W &
SR gTa g
var{ ® wgrae #.97 faamn ang,
JTAT FET AT WA | T W W
fet & 39 faw wY g @ § Wi vE
g s § Wafe freh § | soisf
g wgrodrr wrk faa wee ¢
x Wa | agi swe fredt § wgr
fars <Y forratr e § 1 < i 7 age
fasawgw g memdwaw € 1
TG & TR TwT T W W O o
g 1 @ R § e ot ¥ Oy
fraz w0 T § fv 3 W@ e
% AT WIHF ¥ N 7 oW | § 1o
Fe (FwR) AN mrgn g § s
ag Y VI A WA BT A T IS
R T v 7 X | wem AR e
% arc g & v & wiasy v Saar
Y W FW E | W I ag A
wg & § @ 5 I aar I agarl
& 1g we § v W @ St v
A T W 9 faegw T nd
Ty Y€ W A e | e e S
A W A A AW E T FAaA N
dre afad, Wix Jud wg Ofad fe g
waTet AR Wy 7Y § O R s
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wx Ofwa s & trerd @ ool o
T 1 AT W WTET I T FN
oy g & o oY e sy e firdar
aff ot sy st Ry v €,
wa & g & 1 Y & wigw § e ww
AT HTT AT § N 6 67 Qfad
wx Wi ag *E fear € fe qg e WY
oy arferite & ST B § oY aeqw
qfemriie & a9 § o dfad dix
T T T B waa g fs ag woar
W WHE $T | T AQ@ ¥ AU mwiw
o | wgem ¢ 5 w9 w9 I awm
SINFATAG |

gk Wi = gediRE e
off 7 wgr & fs ST g § Tl @
arr #Y § O ST QT = § for wfes
weeEw Tow 9w F § fe et
ok wgrafgEl w fer 9o o=
w1k gama@ g a
TAHE ¥ qg FoA § (& 3 T
[T BT WYAT WIAT WA WHE FE ®
wauR ¥ ) aft oifearie ¥ wfew ey
X T4 Y WgH ¢ a9 JA &, WA
ofade xw fa=r & wx & 1 54 famrw
g F ag w1 W@ Pm Wk
A AT IAH F TG § TT! FHTE HT
g 7S WK O ATEEl A AW S
FFEA H FAMQH AT FIH T AW |

@fad st gmw Jgar § AN
gara fear §, & 99 w1 @i wa
g1 & vy ¥ o o e S
¥ H—u mefer o w1 I ¥ W
a7 wPAT wreEt & ot ag faew
s wiga § fs ww ww § ofes
UE AR | FWH AT T W
foqr wrar § wR aw & fad Sw W
iy act | T WW W ag A
oo A e wifgd | fe ar w
Tt WY /YOG ¥ G A TR
o W g &, A wgras F werd

® firwr wT ff spar W P
30 o ¥y sOw g
t1 wfew &Y or Wi &1 Twr
ag & fs 3 o & o) famy oo
it W 7 uew @ guerly ok
§ 1 ox ag gOR w7 foem, ol
wi qrofwdft § @3 oA 7
W ¢ fRyefa@gumn &
meftr ot w qu feem wan §
aw fs I wgr s & oY w w
faegw e wer o, A g
¥ qwrafedt & wfg yr v 1 W0
fve ¢ f yaod sl v w am
® G 93 | e Y § A
W ¥ % o aww wgr ¢ W
Taafadt w7 3% wiwTe s wifgd
o W Agy faw s @,
@ Aa AT g e @
Vg ¥ JAT W K T FIA W
Tt w3, ag W A R

Shri V., B, Gandhi (Bombay City—
North): Mr. Deputy-Speaker, 1 have
moved my amendment No. 194 to
clause 8. It reads:

“Provided that the Government
of India shall within a period not
exceeding five years review the
question of continuance or other-
wise of the State of Bombay as
a Part C State and place the
matter before Parliament.”

Now, Sir, my position on this ques-
tion of States reorganisation’ should
be fairly well known by this time
and it is that the future of Bombay
City is bound up witk Mahzrashtra. I
do not, of course, exclude the possi-
bility of any other arrangement in
which the three partie;, Maharashtra,
Bombay and Gujarat could agree.

In this Bill the status envisaged for

the City of Bombay is that of a Union
Territory, i

we are told that it is the intention of
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in five years. This intention is con-
veyed to us in the Prime Minister's
speech in Bombsy on the 3rd Jume,
and a reference also has been made
to it in the Joint Committee’s re-
port. The limited objective of my

:
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Government can be implemented.

we have the intention there should be

no difficulty in providing that that
intention can be implemented today,
or after two years, or after whatever
the period is. Now, we have, of
course, the intention of the Govern-
ment given to us by no less a person
than our Prime Minister, We have
also had it from the Home Minister
who was the Chairman of the Joint
Committee. The word of the Prime
Minister and the word of the Home
Minister are of course a bond to us.
But there is no harm in being practi-
cal in these matterss What 1 am
trying to secure really is that who-
ever may be the Prime Minister, who-
ever may be the Home Minister, who-
ever might be in the Government at
the time when the review becomes
due, that review shall be made and
Parliament shall be given the oppor-
tunity to consider the decision. It
should not happen, for whatever re-
ason, that this Parliament will be
denied the opportunity of reconsider-
ing this position. Is it so improbable
a thing, or is it a thing that we can-
not think of, that our Prime Minister
may entertain an idea of laying down
the burdens of Government and de-
voting himself to constructive work.
Another Prime Minister in a neigh-
bouring country has dome it I am
referring to U Nu. Our Prime Minis-
ter is known to have once entertain-
ed a similar idea. We have our
Home Minister; we have all reverence
for him; we all want to hold on to
him; but we also know the affection
in which his own State, the Uttar
Pradesh holds him. Uttar Pradesh
has a prior claim on him. There-
fore, when we legislate we legislate
for all contingencies, and as I bave

2
|

Parliament and that Parlia-
ment shall not be denied the oppor-
tunity of reconsidering it in due
time.

Sir, I have the good fortune of re-
presenting the City of Bombay and I

mists which had hung over this very
unfortunate questian about the deci-
sion of the future of Bombay City.
One must admit that as a result of
these two speeches many gaps have
been filled; many doubts have been
removed. But I feel constrained
say in all humility that if these
speeches had been made a little
earlier, if we had mot made to
wait for months to have these

g

speeches and explanati and to have
the gaps filled and the doubts re-
moved, a good deal of anguish and



runkling in the hearts could bave
been avoided.

As I said, the prospect for the
future of Bombay has certainly
brightened a little in the last few
days. For the future of this city
there are three distinct things that
have been gained. The first is, we
now have the personal views of the
Prime Minister as well as those of the
Home Minister on the question of the
future of Bombay city. The second
gain is, we have now the categorical
assurance that the fixation of a period
of five years is not something that is
rigid, is not something that has a
finality about it. The reference to a
period of five years was intended to
convey the desire that the question
will be opened during this period.
The third gain is this, and it is a
very important gain. All ideas of
Plebiscite and referendum have now
been declared to be irrelevant to the
context before us. We have now been
assured that plebiscite and referen-
dum are not necessarily the only way
for ascertaining the wishes of the
people of Bombay.

What are we doing now actually,
when we are discussing the States
Reorganisation Bill? We are chang-
ing the status of the city of Bombay
from that of the capital of a great
State to that of a Union territory, a
city which will be Centrally adminis-
tered, and we are changing thi; status
of the great city without ascertaining
the wishes of the people of that city.
But on that account, are we doing
anything undemocratic? We are not,
certainly. This Parliament is the
supreme authority in all these matters,
The Constitution gives that authority
to this Parliament. If Parliament de-
cides this question of the status of
the city of Bombay one way or the
other, I do not think we can have a
more democratic form for taking such
a decision. If that is so, when the
review comes to be made, and when
an opportunity is given to Parlia-
ment to reconsider this decision, 1
think it would be perfectly a demo-
eratic way to leave the decision in
the hands of Parliament, and I do

Shri C, C. Shah: What about the
second part?

Shri V., B, Gandhi: I do not want to
appear that 1 am taking any unfair
position in quoting from his speech.
Of course, when a great statesman
like our Prime Minister says that he
accepts the logic of one thing, he does
not mean to say that there is no
logic on the other gide. So, I do
not object to the interruption. Fur-
ther on, the Prime Minister has said:

“For my part, ] would be ex-
ceedingly happy if Bombay went
to Maharashtra. I have absolute-
ly no reason against it and I
shall be completely and absolute-
ly frank in this House that 1
think there are many valid argu-
ments, good arguments for Bom-
bay going to Maharashtra”,

I just quote this, because I want that
this should help to improve the at-
mosphere both in the city of Bombay
and in Maharashtra in oider that a
solution to the problem could be
arrived at in the atmosphere which
we all desire.

The Prime Minister has, of course,
said that there are arguments on the
other side also. Then, he also says:

“l am perfectly prepared to
plead the cause of Maharashtra
with others™,
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These are some very cheerful pros- @ﬁMMﬂmmtﬁ
pects in the sky. g e W@ g (Iwem) ¥ o oy
1 shall give one more quotation on
the question of plebiscites and re-
ferendum. In this connection, the

Prime Minister hag said:

“I do not naturally mean that
you will have a plebiscite or re-
ferendum and all that; but if
there is a good atmosphere, I
have no doubt that it would be
far simpler to settle this matter
without any such cumbrous pro-
cedure”,
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Mr. Deputy-Speaker: - Mem-
bers will please lpprecimﬂndiﬁ-
culties of the Chair. There are sbout
SOnmathatIhlnmhﬂn
is

as little time as possible so that as
large 2 number might be
modated as possible within the time

- that we have got. I can only appeal

to hon. Members.
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Page 5—
for lines 9 to 13, substitute:

“(b) territory of Konkan com-
posed of Thana, Kolaba and Rat-
nagiri districts”.
w7 ¥ 75 Ve Foamime . (Tow
gRIET) ® wAAT G § ane
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Mr, Deputy-Spesker; Shri M. D.
Joshi. Hon. Members should now try

to conclude ‘ipeeches within ten
X their

Shuri M. D. Joshi (Ratnagiri South):
I have moved amendments 430, 431
and 436, similar to those moved by
Shri Kajrolkar. I want Bombay to be
a Part A State, the territories to be
comprised in it being Greater Bombay
and the districts of Thana, Kolaba
and Ratnagiri.

Before 1 come to my amendments
- uper, I would like to make my posi-
tion clear. I am one of those who
are firm believers in a bi-lingual
State. In fact, when the resolution of
the Maharashtra Provincial
Committee for a bigger bili
State of Bombay was passed on Octo-
ber 21, I went about my district and
delivered about ten speeches in which
1 pleaded for the formula of a bigger
bi-lingual State offered by the Maha-
rashtra Pradesh Congress Committee
Unfortunately I was very sorry to find
that some high personages from
Gujarat characterised that resolution
as mala fide and the Gujarat Pradesh
Congress Committee most unfortu-
nately, as pointed out by Shri Asoka
Mehta, spurned the offer. As said by
him, it is never too late. They can
retrace their steps even now, and
even now if a bigger bilingual State
were to come into existence, none
will be happier than myself.

|
|

very serious probiem, not 10 be trified
with. 1 csn understand their feeling

heps wrongly, I do not know. But it
has been said ad nauseum that they
have bungled. I you take into con-

find that they were confronted with
a grave issue, and they were also face
to face with the biggest leaders in the
country.

The biggest leaders put forward a
i What was the first
proposal? The first proposal was the
three-State formula. Our leaders
took some time, because it was impos-
gible to say, ‘no’, straightway. When
the biggest leaders put forward a pro-
it is not right, and it is

manners to say, ‘no’, H
So, they took ti They
and then they again
id, ‘we are sorry, this would
to Maharashtrisns'
proposal
the bigger
ich was not acceptable to one
partics.
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I submit in all humility that it
would have been very improper on
the part of the Maharashtrian leaders
to have summarily rejected the offer
made by our biggest leaders. I can
understand the difficulty before our
big leaders. I am viewing the prob-
lem, as a humble disciple of Mahatma
Gandhi, as a humble follower of Shri
Jawaharlal Nehru—both of whom
have fashioned our thoughts and have
given tone to our public life. So, it
wi]lbeasinonmypart.iflwmto
hate my Gujarati friends, or for that
matter, any Indian friend of mine in
the country. As Shri Gadgil said, I
am an Indian. I am proud to be an
Indian. But I am also “a Maharash-
trian. If I am looked upon with sus-
picion and distrust as a Maharash-
trian, I shall certainly resent it, and
I would rather go out of existence as
an Indian, if I were to be distrusted
as a Maharashtrian. It is this that has
hurtmmost,anditisthis,lp}ead
in all humility before our big leaders,
that has made a simple question com-
plex and difficult for solution.

Without going into the emotional
aspect of the problem any further, 1
would say that let the bigger bilin-
_gual State come, whenever it is going
to come—I do not know when, But
before that, it ig a problem before me
as to what I should tell people of my
district,. When I go into my district,
I am confronted with the problem of
the people of my district asking me,
‘Are we going to lose our Bombay?’
They say, our ‘Bombay’. Ratnzgiri
district has a population of 17 lakhs.
Nearly 5 lakhs are resident jn Bombay
today, including my hon. friend Shri
8. K Patil and Shri Kajrolkar, ....

- Shri V. B, Gandhi: What about me?
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or distrust the assurance given, yet
the consequences of a fact that is now
going to come into existence, namely
Bombay separated from Maharashira,
cannot be avoided.

The consequenceg will be as fol-
lows. When the capital of the new
proposed Maharashtra State is not
going to be 1n Bombay, about 18,000
to 20,000 people will have to leave
Bombay, with their families, depen-
dants, students, peons, petty traderl
and so on. All of them will be seri-
ously affected. And that will create,
as was said earlier by some hon. Mem-
ber, a bigger rehabilitation problem.

I am extremely sorry that my hon
friend Shri C. C, Shah ghould say that
if Bombay were to be in a umlmal
State, it would create a major lthah:-
litation problem. I would ask him
to consider whether, the thousands of
Maharashtrians in Baroda are facing
a rehabilitation problem,

An Hon, Member: 60,000.

Shri M. B, Joshi: Is a major reha-
bilitation problem being created for
them? R is ridiculous to suggest
that. After all, we are Indians, India



the separation of the head from the
body.

Therefore, as the last resort,
not with any separatist tendency, not
with any idea of running away from
Maharashtra, 1 have moved my
amendment to the effect that the
three districts of Thana, Kolaba and
Ratnagiri, which along with Bombay,
from the territory known as Konkan,
should form a separate State. That
State would be viable and admirable
unit, and it would in no way come in
the way of any unilingual or bilingual
State. If, later on, a bilingual State
were to come into existence, I would
be the first to welcome it

The House will be interested to
know that only this afternoon,” I
received a telegram from Bombay—
after my amendment was published
in the papers of Bombay—from cer-
tain Bombay citizens, With your
permission, I shall read it

“] on behalf of Konkani speak-
_ing people of Santwadi”, (which
fs a taluk in my district), “Goa”

He has said Konkan Biate’, 1 have
said ‘Bombay State’. ©

The signature s ‘Mussolini Minizis.
Macropolos’ Bombay.

Aa Hon, Member: Mussolini?

Skhri M. D. Joshi: The name of that
gentleman happens to be Mussolini.

Mr. Deputy-Speaker: If we do not
know who the senders are, what
credence ca . be placed on it?

Shri Altek r (North Satara): They
are gll Chris ians,

Shri M. D. Joshi: Yes, they e
Goan Christians. ‘Mussolini’ is rather
a historic name. Somebody doubted
it. That is why I said that

Therefore, 1 move my amendment
rather as an apad-dharma, a duty cast
on a person when some evil
consequences have to be averted If
the evil consequences of the separa-
tion of Bombay cannot be avoided at
least for five years, 1 say, have this
State that I am proposing. Bombay,
which has been the spear-head of our
struggle for freedom in the years
past, is being denied democratic
rights. We should not deny Bombay
those rights. Bombay has the pride
of place in our country. Therefore,
Bombay should have a democratic
Constitution. A City State is undesir-
able. Therefore, along with these
three districts, Bombay will form an
jdeal State—which may be called
Konkan State or Bombay State—
which can be merged in the bigger
bi-lingual State later.

Shri S. K, Patil (Bombay City-
South): Mr. Deputy-Speaker, Sir, I
have to apologise to the House that
once again I am constrained to take
the floor, though this time perhaps for
the last time on this guestion, to make
an appeal and not to settle any scores.

It would have been very imprudent
on my part if such a noble, emotional



manner. I can once again repeat that
the only national solution, and the
most correct solution—and if I may
humbly submit, the most practical
solution—of the Bombay problem at
this stage is the bigger bilingual State
and nothing else. If that solution is
not attempted just now, God forbid,
it can never be attempted again

Everybody says that he likes this
solution but he is afraid that it is
not practical. He is afraid that the
time for that is gone. One thing that
our Prime Minister said, to which I
would invite your attention, as it
appealed to me the most, is that we,
most of us in this House—not only the
pecple belonging to the Congress
Party—are the children of revolution.
And we are proud that we are child-
ren of revolution. Cannot the children
of revolution rise above these petty
feelings and once decide something
which is in the highest
interest of this country? What is
the meaning of this? There are times
in life when one forgets the surround-
ings and circumstances and does
something which is so essential and
which is so noble, If there was any
such time, it is this time. If we fail
the country just now, we will rue the
day when we had another alterna-
tive on the subject and yet we did
not rise to the occasion. Let us for-
get all that we have said in this

Superficially it may appear today
that the Maharashtrians and Gujaratis
are such inveterate enemies that they
are not going to look at each other,

feelings. Vel? .
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atmosphere during the last nine or
ten months, what is the way out?
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Jution to perform this miracle, namely,

what appears ¢ be  impossible .

today? With ¢he advice and guidance
of our Prime Minister, we shall make
it possible and we shall have a bi-

lingual State comprising all the aress
which are going to Maharashtra,
Gujarat and the of Bombay

city
1 will refrain from going into the
question of the city of Bombay. A
hundred times I have pleaded, pleaded
not for a separate State, pleaded not
for a Centrally governed State. 1
have pleaded that it should have its
natural position, that it should be the
capital of a bi-lingual State. What
is the rub? You remember very well
that the SRC came to the conclusion,
after considering everything, that
there should be a bi-lingual State.
And what was the most important
point that they considered? The city
of Bombay. They knew that both
Gujaratis and Maharashtrians and
cverybody there were emotionally
attached to the city of Bombay. They
thought: if we separate the cily of
Bombay, all these difficulties would
come. Therefore, they recommended
_a bi-lingual State. Gujarat accepted
that. The city of Bombay accepted
that. Maharashtra did not accept it
because they thought a part of it had
remained apart. Whatever it is, I do
not go into that subject at all. But
the Maharashtra Pradesh Congress
Committee was wise enough, good
enough, to pass a resolution—almost
] unanimous  resolution—that if
Vidarbha was given to them, they
would have a bigger bi-lingual State.
Then the GPCC did not accept it
Somebody criticised the GPCC. Shri
Asoka Mehta did it Let us not criti-
cise anybody. Let us understand the
human feeling. After all, when there
is, for the first time, give and take,
somebody says ‘ves’ and somebody
says ‘‘no’. But you must not run
away because somebody says ‘no’. If
we are genuine and earnest about it,
we can have the GPCC accept it
Evea at this time, we can make the
Q@QPCC accept that position. What the
GP.CS. said was that in this ' big

5
E

Nothing wreng
about that The Marathi popu-
lation would be somewhere about
55 t0 60 per cent and the Gujarati
population will be about 35 per cent;
the rest of the population will be
others. It is true, numerically they
would be less. But are we here war-
ring about this? If numerically some-
body is small and somebody is big,
we do not quarrel. We should have
gone to the GP.C.C. then—and even
now it is possible—and said, ‘Good

to reject a solution which will be to
the ultimate good of the country.
Never was such an attempt made.
Even now go to the Gujaratis and.
say, Here in this big bilingual State;
it is by accident that we the Maha-
rashtrians are 25 millions and you
Gujaratis are 15 millions; nobody
planned it The Maharashtrians
everywhere in India may be 35

It is not because of something that
you have done or that we have done
that this disparity exists; far God's
sake let us live like brothers and live
together as we have lived so far’
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proach of sccommodation were taken
and had been taken &t that time,
things would not have happened like
this. 1 do not blame anybody for
whatever might have happened.

But, since we now know and the
House knows that whatever solution
you have, ultimately, it is going to
result in trouble for everybody, whe-
ther you review it after five years, or
within five years, whether we have a
plebiscite or a referendum, all that
is useless. In my oapacity as Presi-
dent of the BP.C.C. I had offered an
immediate plebiscite. The Maharash-
trians declined it even without con-
sideration for they said, “What

belongs to us should be ours and -

there should be no plebiscite about
it” Let us forget all that. As I said
it is not my object to settle scores.
1 appeal to their hearts; it is impos-
sible for us to live and make pro-
gress nationally if Bombay does not
become a bilingual State. What is the
impossibility? In democracy, nume-
rical strength is the most important
criterion. We can go to the Gujaratis
and tell them, ‘We are 55 per cent
but don’t you be afraid; anythirg that
you might require, any safeguards
that you required, any reasonable safe-
guards thas you require, anything you
want, we shall give as an elder
brother gives to a younger brother;
let us live in the whole family, let-

us not part’.

What will happen within 5 years?
I can tell you, there will be such a
tussle and tog-of-war on either side;
everyone will try to justify his case;
the people may go or may not go;
that is a different matter. If your
hearts are clean, then, of course, no-
thing will happen. But, you know
what type of hearts people bring to
bear upon this question. Therefore,
what will happen? There will be an
attempt on either side to see that the
status quo is not disturbed. And, you
cannot blame them. If they were
angels, the position would not have
been brought to this wunfortunate
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Home Minister want it, where
impossibility. 1 do not know;
not probed the heart of the

Minister or of the Home Minister.
But I can understand their feelings.
Whenever they say something in
national interests, they are also
doubted. Some Member said here
today, “What is the good of this assu-
rance?’ Now, you can understand the

it

us says something and you doubt it,
naturally, he may be feeling in his
heart that although he is for a bi--
lingual State, if the people are not
going to listen to him what is going
to happen. There is something like
that fecling. There is something like
the will of this House. I believe in
democracy; I believe in partly gov-
ernment. But, believing in all that,
overriding al those considerations

quires that ideal solution of a big
bilingual State. surely, the Prime Mi-
nister could be moved to bring it
about. But let us not give the sup-
port parochially or mention it to some
friend or somebody else or

talk in the lobbies and feel that
have done our duty. When the

!
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comes, when the issue has got to be

"finally decided, surely, we must rise
above all considerations and say that
.we 'want a biliftgual State because
"India requires’ that the Gujaratis and
Maharashtrians living together shall
‘form the bulwark of democracy, the
bulmrkolmmtiomlmm
unity. If that is done, that is -the
only solution.

My friend Shri Kajrolkar talked
something about a new Sagar State.
‘Why multiply our troubles; why put
the suggestion that was not
there? - Why say that we
should drown ourselves in that
Sagar? 1 come from Ratnagiri dis-
trict which forms part of what is
known as the Konkan. It has 5 lakhs
or 6 lakhs of people in Bombay; 20
per cent. of the entire poplation of
the city comes from my district, I
do not claim anything special for that.
I do not even think that way, Surely,
our prosperity lies in Bombay becom-
ing a bilingual State.

What does Maharashtra want? 1
am a Mahsarastrian; they may not re-
gard me as a Maharashtrian today
because I do not talk their language.
But I can tell my Maharashtrian fri-
ends that I will do nothing that is
harmful to Maharashtra; 1 should be
the last man to give support to ang
such thing. I feel for Maharasthra
and for my people. What is good for
us is a bilingual State; we should
live together, ‘Do you want merely
the geography of Bombay? Even
an enlarged Bombay is going to be
something like London, not more than
189 sq. miles. Are you happy with
these 188 sq, miles of area alone? Do
You want that a fishing village which
was 200 or 300 years ago given - as
dowry by one king to another? Or
do you want Bombay to be peaceful
and prosperous; Bombay's trade and
everything that we have done in order
that Bombay always remains the urbs
prima in India, the premier metro«

polis of -India? For that you must

create -the conditions, Can you create
that? Have you the power to create
that? [f you get Bomb.ytndaythse

time
comes, the big bilingual State with



{Shri 8. K. Patil)
is nothing impossible about it, it this
30 desires, This §s not a

bution of States. I have taken a con-
sistent attitude in this matter not
because I am, in any way, hostile to
the force of this or that language, but
1 do fee] that, in a poor and back-
ward country like ours, if we have to
hang on to language, we shall have to
have a couple of centuries of States
and that would not be poesible ex-
cept, perhaps, in some unitary system
of government where we would not
have States but we might have dis-
tricts—a make-up for a truly linguis-
tic redistribution of thig country,

It hag been most painful to those of
us who do not belong either to Maha-
rashtra or to Gujarat or to Bombay
the vitriolic attacks that

g
-3

uu:hhu-heenuidbyhan.l(em»
bers speaking about Congressmen,
what this or that Congress Committee
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Shrimati Renu Chakravarity: i am
wvery glad, Sir, that at this very last
stage of the second reading of this
momentous Bill I have an opportu-
nily 1o again put before this House
the great and important desire of the
people to reorganise the States on the
basis of linguistic principles. The at-

389 LSD

mosphere in this Howse today bas
again been changed by some very
elogenti speeches which 1

nitics of Gujarat and Msharashira, is
bridged. Time and again they say
that the cause of all ills is the desjre
for linguistic States. It has to be
refuted. 1 feel that we are living in
too centrally-cooled chamber and far
ire of the

too far way from the desire
people.

I am not a Maharashtrian or a Guja-
rati. But, I do come from the State of
West Bengal where our Chief Minister
tried to merge Bihar and Bengal and
we, the people of Bengal, defeates that
proposal. Yet, we proudly say that we
are the best friends of Biharis. We
have hundreds of thousands of Biharis
in the city of Calcutta and we have
taken it 'pon ourselves to see that rot
a hair on the head of one Bihari is
touched within the city of Ca':utia.
That js why I am very perturbed
when I hear myv friend, Shri C. C.
Shah, saying “What would become of
me. who is living for 54 years in tne
city of Bombay? Immediately the
answer comes to my mind. I say he
will continue to live in the city of
Bombay as I have been living in my
city. M-uharashtrians, Gujaratis,
Andhras, Tamilians. Frenchmen. Chi-
nese, English. all are there. It is an
international city. That is why I am
surprised. as a person who can take
a morc deached view of things. when
many of my friends from Bombay
have again and again pleaded for a
special approach because of the spe-
cial position of Bombay.

4 pMm.

I have felt very deeply that these
special provisions and  specialities
which are being propounded for the
city of Bombay constitute a dangerous
propositian, because I feel it is oziting
a time-bomb beneath every city which
today I claim. though they may belong
to Bengal, Tamil Nad or Madras Presi-
dency, are not only multi-lingual but
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they are centres of international com:-
munities. .

Sir, today we, who come from Cal-
eutta, ask. what is the special status of
Bombay which is not there in Calcutla,
except, 1 agree, that the people
in Bombay may be richer and
{1 may be a richer city than my city?
Is that why you say that in Boumbay
the Gujeralis and Maharashtrains can
not live side by side if the city goes
to Maharashira? Tomorrow I know
that the question will be raised again
in the city of Calcutta wl: - the samce
»onditions prevail. Our city is
. cosmopolitan centre of
all communities. We are proud to say
that although Calcutta is in the
Bengal State, we see that the city
remains a cosmopolitan centre. Yet
we are the greatest protagonists of
linguistic States, because we believe
that we in India have a special t¥pe
of unity which we will have to build
up and show 1o the world; the unity
in diversity, the unity of vdrious
national languages. Th2 Prime Minis-
ter said that there are 14 national
languages. Which country in the
world can get up and say, “we
have got 14 national langusages™?
Yet we blend those national lanzuage
towards one nationhood. That is why
we say that we are proud to have so
many different States based on largu-
ages. Yet, at the same time, we are
an Indian nation.

1 think it is important that those
who do not belong to Bombay have
to express themselves, because of the
dangerous theories that are being
propounded demanding that Bombay
must be a special State; it can only
exist as a bilingual State, what is
meant by unilingualism? 1 do not like
the word ‘unilingual’. 1 want to
call it ‘'linguistic State’. From this
point of view we stand for linguistic
States, which means that States of
major languages will be formed, but
within cach State there will be vari-
ous other languages.

It is in this connection that we
sav it is very important to take up the
question of the linguistic minorities

mdl.he-mﬂ!hﬂlﬂ-'cﬂ
tuke up that question in the appro-
priate clauses when we come to them.

Sir, 1 do not want that there
should be any delay in giving Bom-
bay to Maharashtra. 1 do not want
that any delay should be there when
there is a question of principle. You
have accepted a principle. Whether
you liked it or not, you have heen
forced to accept it in Andhra. You
have been forced to accept it for
Hyvderabad. The Prime Minister did
not whnt disintegration of Hydlera.
bad. but yet the will of the people
prevailed and Hyderabad hag  been
disintegrated on the basis of langu-
age. It has been disintegrated into
linguistic provinces. We have also
seen that the linguistic principle pre-
vailed in the State of Bengal. It has
to a ceriain extent been even re
cognised though not fully, in the
Punjab and yet there has been no
disintegration, Then Karnatak has
been formed. Where that linguistic
principle has been betraved, it is
there where all the trouble has
<tarted. That is why I say that the
linguistic principle will be the prin-
ciple on the basis of which we shall
build an India, unified India. based
on diversity.

1 do not want to take too much of
vour time. But 1 do, in this con-
nection want tp support my amend-
ment for substitution of the word
“Karnataka” for Mysore, and that
is for this very reason. 1 have no-
thing against the name of Mysore,
but it reflects the name of one city.
Today the name should rather reflect
the entire people of that area. That
is why today the people of Tamil Nad
want that their State should
be called Tamil Nad and mnot
Madras. We do not call the Bengal
State as Calcutta State. It is trying
to narow down and to a certain exteut
give les: value to the sentiments of
the people. That is why 1 have moved
that small amendmjent saying, that
instead of Mysore the new  State
chould be called the State of Karna-
taka.
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The. last amendment of mine is on
the Bowmmdary Commission. 1f unan-
imity was an jinditation of what the
Government will accept or not, I
should say that it should accept this
amendment that we have moved with
regard to the Boundary Commission. I
remember, a few months ago, when
we proposed the Boundary Commis-
sion the Prime Minister ridiculed the
idea. It was casy to take things out
of context in order {o gain a political
point. He did not realisc the import-
ance of it. He did not try to under-
stand the complicated problem that we
would be faced with in the reorgani-
sation of States in the boundary arcas.
That is why he said: “Oh! The Com-
munist Party wants to take disruption
to everv village”. Todav when every
State is facing this problem of settling
the bounduries, all persons, of what-
ever point of view they may be—even
such differing pcople as Shri C. C.
Shah and Shri C. D. Deshmukh—are
coming forward and saving that they
are prepared to think about the Boun-
dary Commission. That is why we
have said that it is necessary to have
this Boundarvy Commission and the
three principles on which we would
like the Boundary Commission to
function ar¢: language majority, con-
tiguity of arca and also taking the
villags a: 0 unit.

Sir. we have seen the intricate cue-
stions that have arisen between Bihar
and Orissa boundaries. The entire
State of Orissa rose up on the ques-
tion of Seraikella and Kharsawan. I
do not want to go into that gquestion,
because 1 am not competent enough
to do so. I know the majority of
the Members; of this House are not
competent to do so. Yet we know
that there must be certain things
that are to be deccided there. 1
might personally know a little more
about my own border, but there may
be many others who will not know
anything about it There are many
intricate questions like the question
of language. census figures and so on.
All that have to be gone into and it
cannot be done by this House. That is
why the question of Boundary Com-
mission is very very important.

Lastly, the question has been rals-
ed that the grest Tilak has  said:
“Swaraj is my birth right”, but that
today the Msaharashtrian leaders have
forgotten that great, broad and big-
ger concept. But I would say, to
my mind Swaraj today means not
only Swaraj at the top-most level,
that is national independence, but
Swaraj cven dovn at every level of
local  self-government, provincial
government, administrative govern-
ment and the utilisation of the in-
herent qualities of the people, their
understanding and the ability of the
people to take it upon themselves to
self-govern their States. That is why
we believe that linguistic States is an
cxpression of that desire for Swaraj
and we believe that in fighting for
Samyukata Maharashtra with Bombay
as their capital, the Maharashtrian
leaders are doing »nd  carrving on
the behest of the grzat Tilak. Most
of us believe so.  Throughout India
and in most of the States that is the
case. We see that the merger of
Bengal and Bihar has not been gone
through. Why? Our Chief Minis-
ter okaved it. but many pcople did
not want a hilingual State. So, if
vou put it to the peoole of Maharash-
tra will they be prepared to accept
it? Andhra and Madras weré to-
gether and now thevy have separat-
ed. Yet. today. does the Chief
Minister of Madras stand for a Dak-
shina Pradesh? Let us see the
course of historv. Let us see where
the course of history is leading us.
Let us not try to turn it backwards,
because, there we shall fail. It is
the linguistic provinces that have
come to stay and they will be cor-
ner-stone of a unified and a strong
India.

Dr. Gangadhara Siva (Chittoor-Re-
served-Sch. Castes): I rise to support
amendmoent No. 217 to clause 3 moved
by Dr. Lacka Sundaram and a few
others. The amendment reads as

follow's:

*“(3) As from the appointed day
there shall be added to the State
of Andhra Pradesh the territories
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comprised in the Sirugappa taluk,
the Bellary taluk,the Hospet taluk
‘and the area of the Mallapuram sub
taluk in which the Dam and head
works of the Tungabhadra Project
are situated in the present Bellary
District in Mysore State. The said
territories:

(a) shal! cease to form part of
the existing district of Bellary io
the State of Mysore; and

(b) shall become part of the Bel-
lary d' riet in tb State of
Andhra Pradesh”

Before proceeding with my speech,
1 would like o enlighten this House
about the very sane judgment which
has been brought to bear on the re-
port of the States Reorganisation Com-
missionp by the eminent members of
the Commission. 1 would be failing
in my duty if I do not offer my com~
pliments to the authors of the report
whom I might call the modern Tiru-
murthis of India,—Brahma, Vishnu
and Shiva—and who have carved a
new map of India for the unity, soli-
darity and development of the various
States in India. With regard to the
qualifications of the members of the
Commission, I might say that they are
highly cultured and are eminent law-

yvers. Above all, they do not belong -

to any party. Such people have made
this report and I commend their work
to Parliament before 1 proceed to
make my remarks about Bellary.

The Tungabhadra project came into
existence by the hard labour, blood
and sweat that were contributed by
our revered Andhras in the then com-
posite State of Madras, in the course
of a number of years. I am sorry 1
do not find any reason why the people
of Mysore should now claim Bellary
as part acd parcel of Mysore. 1t is

for the sake of poor Rayalaseema that:

the leaders fought for the formulation
of the Tungabhadra project in view of
the persistent famine in Rayalaseema
in and out of season. In the recent
years, you might have heard of the
famine that gripped Rayalaseema and
which opened the eyes of the whole
world. Of course, the others gave

their support to tide over the famine
situation. For this reason, the Com-
mission recommended as follows:

the following areas:

This is the observation made by the
Commission. They have clearly in-
cluded Bellary in Andhra State. Fur-
ther, the Commisgsion hag observed
as follows:

“One such area is Kolar dis-
trict, which has a Telugu majori-
ty of fifty-four per cent and a
Kannada-speaking population of
barely twenty-one per cent. It
has intimate ties with Mysore
which are of such long standing
that they cannot easily be ignor-
ei”

So, with regard to Kolar, it has been
clearly stated that the Telugu-speak-
ing population is in a majority there.
Thus, 1 plead that Kolar should also
be included in Andhra State.

About Bellary, the Commission has
again observed as follows:

“After very serious consider-
ation we have decided to recom-
mendtheexc!usmofaporum
of the present Bellary district

along the course of the'runca-
bhadra from Karnataka and its
transfer to the Andhra State.”

This is a valid recommendation
which has been given after deep coD-

! of this
mission and who have drafted
report. In spite of this, I do not
any reason why the recommendation
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has not been followed in respect of An-
dhra, any why dBellary is still retain-
ed In Karnataka.

It has been stated that the judgment
of certain authorities is also in favour
of retaining Bellary in Kamnataka
State. But the judgments of judges
are not considered to be valid;
they are like passing birds or clouds,
because if a case fails in one court, it
is taken to a ‘higher court, say, the
district court. Then, from the district
court, the case is taken to the High
Court and from the High Court to the
Supreme Court. In the same case,
different judgments are given by these
respective courts. So, in the same
way, how could one rely upon the
judgment of certain persons that Bel-
lary should be retained in Mysore
State?

So, with all due respect, 1 would
urge upon the Members of this Parlla-
ment to take a sane view of the report
of the SRC and to see that Bellary is
included in Andhra State. 1 ap-
peal to the Members of the House
to realise that Mysore is a prosperous
State. The Rayalaseema area is direly
in need of hydro-electric projects and
also irrigation projects. As I hawe al-
ready pointed out, the report of the
Commission has also pointed out that
only in the igterests of Rayalaseemas,
the Tungabhadra project and other
hydro-electric schemes have been ini-
tiated Rayalaseema is backward in
all senses and it will be a burden on
both the Central Government and the
State Government if famine occurs
there in season and out of season. It
has entirely to depend upon the rain-
god for supply of water. In the years
1851 and 1952, we had to suffer very
heavily owing to drought. At last, our
beloved Prime Minister rushed to our
rescue and sent the military forces to
sink wells and undertake similar re-
. lief measures and thereby, we got the
benefit of drinking water. Recently,
the Home Minister also visited
Rayalaseema and was convinced of all
our difficulties. In these circumstan-
ces. I hope the hon. Members of the
House would take a very sympathetic

 included in Ardbra State.

Acharys Kripalanl (Bhagalpur cum
Purnea): Some days back 1 said that
this question that has excited
strong feelings in various
country should be postponed
time to allow the physical
logical wounds, that have
ally inflicted to heal. When I
I find that Congressmen feel
of my argument; they also feel
wouldhe‘mhbetteriorthem

fizh
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to heal. It is easy for physical
wounds to heal; but psychological
wounds that are inflicted by one com-
munity on the other are very hard to
heal. I am sorry that neither the
Prime Minister nor the Home Minister
thought it proper to respond to my
appeal

Now, a simple question has arisen
namely, that of the Bombay State and
I think persons representing different
parties who have spokem today have
said that Bombay should remain as it
is, with Vidarbha, Saurashtra and
Kutch added to it. I do mnet say
“bilingual”, because on the one side
my Communist sister here has objec-
tion to it and on the other side, the
representative of the original inhabi-
tant to whom once all India belonged
does not like the phrase. Therefore,
I do not talk of “bilingual Bombay”.
But, most of the spokesmen from
Gujarat, from Maharashtra and the
powerful speaker from Bombay are
all for a bilingual State. What diffi-
culty is there then? What is the hin-
drance? The Prime Minister has often
said that he wants an agreed solution.
Here, 1 think, is an agreed solution;
1 have not heard anybody raising his
voice against this united Bombay. 1
think in his speech, Shri Deshmukh
also said that he stood for umited
Bombay. Mr. Patil stands for it and,
so far as | can see, the Gujaratis have
no objection.



very easy to be induced to any parti-
cular course of action.

Shri G. B. Kbhedkar: For unilingual,
not bilingual Bombay.

Acharya Kripalani: The objection
that is raised is that India must be
divided on a linguistic basis and this
objection comes from our communist
friends. So far as I know. before we
got indey: dence, it was not the pro-
vincial languages that smothered each
other, but it was rather the foreign
language—the language I am speaking
now—that smothered the provincial
laiguages. We had in those days no
fear of each other; but, the fear was
that at the expense of our provincial
languages, the foreign language was
prospering. This fear of one language
of another language is a very recent
creation, which is one of the fruits
that we have after independence. 1
have lived in Gujarat and I have as
well lived in Maharashtra; I did not
see that Gujarat had to suffer because
it was conjoined with Maharashtra—-
1 mean, the Gujarati language—nor
did I see that the Marathi Jan-
guage had +to suffer in eny
way. In Gujarat all . the primary
schools were in Gujarati; in Maha-
rashtra they were in Marathi. There
was no conflict that I saw anywhere,
nor did I see that one language was
suffering because of the other langu-
age. Generally, the fate of a language
depends upon those who use that lan-
guage. If you can create a few first
class writers, your language prospers
and nobody can put it down. The
Bengali lagguage was just like the
other provincial languages, but a few
geniuses—literary geniuses—rose and
today Bengali is more advanced than
other languages. Gujarati and Ma-
rathi had also powerful writers and
they have also developed. So, there
is absolutely no fear to the Marathi
language or to the Gujarati language
from a union of Gujarat and Maha-

rashtra.
Many people including Shri Desh-
mukh said that Maharashtra and

-

together and this can be 2
State. It would be a State that
be an example for the whole of the
country. I really do not see any ob-
jection it. Congressmen are
of it. But, I do not know
are so silent. In the lobby
“What you say is correct.
of Gujarat and Maharashtra will be a
good arrangement”. But. 1 do not
know what they do at the party
meetings.

known that I did not say “ditto” to’
everything that wasdone by the lead-
ers—whether in the party or in the
open House. If I might remind Shri
Feroze every speech that I have made
in the Housé, before I left the Con-
gress, was a call for a meeting of the
party to take disciplinary action
against me. This charge, therefore,
cannot be made against me. But, I
suppose after 1 left the Congress
some kind of blast has come on the
party and they are unable to spesk
out their minds. In the lobby they
say, “This is not the time and the
atmosphere for a rearrangement of the
States; many things have happened
which have roused great tempers and
excited people. There will be no harm
if the thing is postponed.™ But. I can-
not understand why this does nol come
about. Why eannot they make them-
selves effectively vocal? 1 think that,
if they express their opinion freely at
least on this matter, nobody will
misunderstand, because this is a matter
coocerning the unity, the prosperity
and the progress of our country.
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I do not want {p take more time of
the House. If the whole rearrange-
ment cannot be postponed, al least
Makarashtra and Gujarat should be
formed into one State with Bombay
as its capital. This will be a very
fine solution which, I think, would be
acceptable to everybody outside and
also to this House.

Shri V. P. Pawar (South Satara):
Mr. Deputy-Speaker, Sir, I am thank-
ful to you for giving me an opportu-
nity to speak on the clauses under
consideration and my amendments to
the respective clauses.

The synopsis of my amendments,
fourteen in number to the res-
pective clauses is briefly as wunder.
First, about Border Problems: I have
given notice of amendment No. 154
to the effect that a Boundary Com-
mission may be appointed to deter-
mine and finally decide questions re-
garding the border disputes. I have
also proposed amendment No. 155,
that there must be some basic
principles to determine the bounda-
ries of bi-lingual tracts, namely, the
village being the unit, contiguity of
the area, homogeneity, major lan-
guage, wishes of the people, geogra-
phical and cultural unity and adminis-
trative convenience of these areas etc.
Then, I have proposed amendments
to clause 7 about Belgaum and Karwar.
In view of the aforesaid basic and
fundamental considerations, let the
border disputes to settled once for all.
I have proposed in my amendments
134, 135 and 136 that the predomi-
nantly contiguous Marathi-speaking
areas having more than 70 per cent.
population—from Belgaum and Kar-
war Districts should be integrated with
the newly proposed Maharashtra
State. I have also proposed in my
amendment No. 150 that the territo-
ries specified in clause No. 8 i.e.
Greater Bombay should be integrat-
ed in the proposed Maharashtra State.
Then, I have proposed amendment
No. 141 in which 1 have suggested
that if Bombay city is not integrat-
ed now and here in the proposed
Maharashtra State, and in view of the
declared proposals by our beloved
Prime Minister and Home Minister,

let there be a dead line fixed for the
automatic merger of Bombay within
a stipulated period.

The substance of the amendment is,
that Bombay city shall be integrated
with and form part of Maharsshira
State within a period of five years
unless Parliament by a Resolution
decides otherwise about the future of
Bombay city. Then I have proposed
amendments numbers 165 to 171 relat-
ing to clauses 13 to 14. ".icy are of &
minor nature. But, they are very
important about the remaiming of
the States: instead of Mysore, Karna-
taka and instead of Madras,

' Nad, etc. . :

Before 1 justify and explain my
amendments and commend them for
the acceptance of the House, 1 want
to make my position clear about cer-
tain issues. I entirely agree with
the minute of dissent submitted by
Shri Deogirikar about clauses 7 and
8 of the Bill. Shri Deogirikar is a
member of the Congress Working
Committee and the head of the Maha-
rashtra P.C.C. 1 support him 1 feel
that there is an impression that the
Maharashtrians are for a bi-lingual
or tri-lingual state. It- is far from
truth. With due respect to my Konkan
friends and barring a few of them,
the whole of Maharashtra is deadly
against bi-lingual or tri-lingual or
multi-lingual States. I would quote
instance after instance. Here is my
friend Shri G. B. Khedkar, who is the
President of the Vidarbha Congress
Committee. Vidarbha strongly opposes
bilingual State. Here is another Mem-
ber from Marathwada Shri Swami
Ramananda Tirtha. None from Mara-
thwada favours a bi-lingual or tri-
lingual state. As I said, barring few
friends nobody from Maharashtra will
commend this proposition of bilingual
whether balances or bigger one. In
the exigencies of circumstances, and
when there was a national call, even
though we unanimously stood for the
uni-lingual state of Maharashtra with
Bombay as its capital we had pro-
posed this bigger bi-lingual State.
But, unfortunately that was stamped
out with malafide motives by our
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counterparts. Now, in the context of
developments and also in the context
of unfortunate happenings on the
Maharashtra front, I think no Maha-
rashtrian will accept this proposal of
a bi-lingual or multi-lingual State, It
has been said that this Parliament is
supreme and it has got the right to
decide any proposals. 1 accept
the proposition. But, what about
the Maharashtrian people. A
few persons may commend the bi-
lingual State. But, the people of Maha-
rashira have emphatically and cate-
gorically opposed any bilingual state.
If the authorities want to impose it,
I for one make myself bold to say that
it will never be tolerated by the
Maharashtrians. .

The question of bi-lingual or multi-
lingual state has been already ruled
out. In my last speech also I had
said:

“The Commission themselves
have admitted that in the compo-
site states a sense of loyalty to
the State does not develop. In
a bi-lingual state, the real har-
mony of co-operative working
will be difficult to be maintained
and one of the two language
groups of people who suffer re-
main indifferent and inactive in
the work of national develop-
ment. Bi-lingualism would not
put confidence and enthuse all
the people to willingly put in
their efforts in the vast nation
building work which we have to
do.”

Now, coming to the problem of
Bombay, most weighty and effective
arguments have been put forward and
counter arguments have been ad-
vanced. But, I am sorry to submit—
it pains my heart—that there is no
cogent, convincing, and valid reasons
coming forth from the authority to
warrant the separation of Bombay
city from Maharashtra. It has been
said, let normal conditions be restor-
ed, let passions subside, let there bea
calin and quite atmosphere. I do
concede it But, why those things
are so? The just, legitimate and right-
ful claim of the Maharastrians has

- whole

been denied. There is a feeling of dis-
content, dissstisfaction and frustrs-
tion amongst the Maharashtrians. So

Now, the position is that no normalcy,
no Bombay; and also no Bombay, no
normalcy. We are on the homs of

a dilemma. The leaders of Maha-
rashira put their heads together and
tried to get out of this dilemma. But,
unfortunately, there was no response
either from a section of our people or
from Higher quarters. Who is to
break this vicious circle? The per-
sons in authority and on the helm of
affairs alone can break this vicious
circule. It was said that the poison
is created by the Reorganisation of
States. But who can digest poison?
There is a saving:

fae szt =AY

God Shiv, that is, God Shankar alone
can digest poison. In all humility
and with due respect, I submit
that the leaders should take courage
boldly in their hands and solve this
problem. It was suggested that the
problem of States Re-
organization should be kept in cold
storage. But our leaders were bold
enough to face those problems. If
our leaders are convinced that the
claim of Maharashtra is just, genuine
and reasonable, I would appeal to
them to make themselves bold to sol-
ve it here and now and to do the
right thing at the right time. We
have been advised to have patience
for five years. All rightt It is not

principles in the light of which a uni-
form pohcyshmlﬂbeappliedtolll
they

read only one paragraph in which 1
have said that the predominantly
Marathi-speaking contiguous area of
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Belgaum and Karwar should be inte-
grated in Mahatashtra:

“Nearly 5 lakhs of Marathi
speakers live in this compact
homogenous tract of about 3,000
sq. miles contiguous to Marathi
Districts of Kolhapur and Ratna-
giri. Geographically, linguisti-
cally and culturally this whole
tract forms a part of Maharash-
tra. Marathi-speakers are over
70% of the total population of
this whole area. ~ They have in-
timate social and economic rela-
tions with Maharashtra.

Administratively, a large majo-
rity of these Marathi-speakers
tagged on to the tail-end of a
Kannada State, is bound to in-
volve a severe strain on the poli-
tical life and administrative
machinery of the State. Any
arrangements of expedients which
may be evolved to safeguard the
interests of this large minority
are bound to be unsatisfactory.”

This will be made clear from all
the statistics provided by my friends
in the discussion on the Clauses.

Mr. Deputy-Speaker: The following
further amendments to clauses 2 to 15
of the States Reorganisation Bill have
been indicated by the Members to be
moved subject to their being otherwise
admissible:

Clause No. No. of amendment
T 163, 168
7 484
15 486
15A (New) 487

Shri Gopala Rao (Gudivada): 1 bt;g
to move:
Page 3—
(i) affer line 25, insert:
“(h) Kolar district except Kolar
taluk and Malur taluk;

(1) Sirivancha taluk of Chanda
district”.

Page 3, line 27—
(ii) for “State of Hyderabad™ sub-
stitute: i
“States of Hyderabad, Mysore,
Madhya Pradesh and Orissa.”
Shri Sivamurthi Swaml (Kushtagi):
1 beg to move: '

Page 4, line 35—
(i) before “South Canara” insert:

“Nilligiri ‘istrict and Tadwali
firka in Counbatore district. and”
Page 10, line 3—

(ii) after “name” insert “of State”
.Page 10—
after line 4, insert:

(iii) 15A. Nothing in the provi-
sions of this Part shall affect the
power of the Central Government
to alter or adjust the extent and
boundaries of any State by ap-
pointing a judicial Commission or
Commissions on linguistic and
economic basis ™

Mr. Deputy-Speaker: These amend-
ments are also before the House.

Shri Mathew (Kottayam): 1 was
feeling a kind of inner satisfaction,
almost a modest degree of pride in
that we in South India on the whole
kept our heads cool in the course of
these months of turmoil and of clashes
elsewhere. We too had our own argu-
ments against each other. We made
fervent appeals to each other, but then
we did not lose our equipoise of mind.
It may be said that it was because
our problems or our disputes were not
very acute, and the issues were not
so serious. It is however possible to
,get excited over anything and every-
thing! So, I think part of the credit
goes to our mentality and our cutlook.

1 was expecting that once the
scheme was looked into by the Joint
Committee and emerged from their
hands, we would not have any more
of amendments which would seek to
make violent inroads into that scheme,
But yesterday, no less an esteemed



2021 States Reorganisation Bill 2 AUGUST 10868 States Reorpenisstion Bill 2032

{Shri Mathew]

friend than Shri B. Shiva Rao came
forward with the rather surprising,
may astounding suggestion that
Kasargod Taluk which is to be part of
Kerala should be divided and that
plrtotittomenortho:tcmndngiri
river should be retained in Karnataka.
An effective, clear and calm reply was
given by my young and esteemed
friend Shri A. M. Thomas and 1
thought there would be an cnd of
that, but yesterday afternoon my
esteemed friend Shri Gurupadaswamy
reverted to that same contention.
Unconsciously he made a mis-state-
ment, not a slight but a serious mis-
statement in the context, that in that
part of Kasargod which lies to the
north of the river Chandragiri, the
Malayalam-speaking population by it-
self was not in a majority. He must
have misunderstood. Mr. Thomas; any-
how it was a mistake, The Malaya-
lam-speaking population by itself
forms a definite majority, whether it
be 52 or 55 per cent—we need not go
into that. In any case, by itself that
section has a clear majority. My
friend Shri A. M. Thomas pointed out
further that the language ‘Tulu’ was
very much akin to Malayalam. But
even leaving aside the Tulu-speaking
population, the Malayalam-speaking
population by itself is a clear decisive
majority. I am not one of those who
say that language should be the sole
criterion and everything shotld be
decided or determined on that issue.
No. If there are over-riding consi-
derations on the other side, I am cer-
tainly prepared to look at them, But
in this case there is no kind of rele-
vant consideration, over-riding or not
over-riding, which can be reasonably
placed over against this simple fact.
Therefore, 1 was rather surprised at
the way in which that contention was
brought forward again and again. 1
do not see any reason which can be
alleged in favour of such an amend-
ment.

Now, let me very briefly tumn to,
shall I say only in good humour, the
attack from another side by the Tamil

taken away from the new State of
Kerala and tacked on to Madras, 1
do not go into the arguments, because
it may suggest it is a debatable point!
It is not a debatable point; they were
simply repeating the same old conten-
tion. Without Devicolam and Peer-
made there would be hardly any
Kerala State stable from the economic

erally the minority that feel nervous,
but strangely here in the present case,
the minority are not feeling nervous,
while it is the big majority community
that are feeling nervous. Anyhow,
they are not agreesble to the sugges-

Madras State, there is one point con-
cerning them all and about which all
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of us should be The interests
of the Tamil-spea population in
Devicolam and Peermade should be
entirely safeguarded. In the schools
in Devicolam and Peermade, there
must be adequate provision for the
Tamil medium of instruction. Simi-
larly, I would say, in the southern
taluks which are now added to the
Madras State, there should be ade-
quate provision—I would not use re-
peatedly the word “safeguards”—for
the encouragement of Malayalam. In
those taluks, there must be many
schools where Malayalam should be
the medium of instruction. I need not
emphasise this point, because I have
every confidence that my Tamil fri-
ends will see to it, and I am sure that
our Kerala State will gee to it that
the Tamil-speaking population in
Peermade or Devicolam will not suffer
in the least, in any way, as far as this
matter is concerned.

So, I oppose amendment No. 261
and certain other amendments to the
same effect. Despite the Jittle dis-
appointment that has been caused in
certain points, I accept the scheme of
the Kerala State, as it has emerged
from the Joint Committee.

Shri Bahadur Singh (Ferozepur—
Ludhiana—Reserved—Sch. Castes): 1
wish to make a few observations on
clause 13 of the States Reorganisation
Bill, as amended by the Joint Com-
mittee. There is an amendment to
this clause by my hon. friend Shri
Nand Lal Sharma, namely amendment
No. 401. I stand here to oppose that
amendment.

My hon. friend wants that Himachal
Pradesh should be added to Punjab
right now, From the Punjab, there
were demands for a Punjabi-speaking
province, for a Hariana Prant, and
for greater Himachal Pradesh. There
was also the demand that all these
States should be tagged together, and
a Maha Punjab should be formed.

Then, an arrangement was found
out by negotistion between the re-
presentatives of the Sikhs and the
Central Government, whereby Punjsb
and PEPSU were merged, and region-
al committees were formed in accord-
ance with that formula. Under that
arrangement, Himachal Pradesh was
kept out.

Now, there are certain reasons why
I plead that Himachal Pradesh should
be kept ~1it. When the Report of the
States R.urganisation Commission was
debated upon in the varjous States, so
far as Himachal Pradesh was concern-
ed, 29 members participated in the
debate, and only one member spoke
in favour of merging Himachal Pra-
desh with Punjab. 28 members op-
posed the merger. At the time of
voting, 38 members participated, and
34 members voted against the merger,
and four members voted for the mer-
ger. Now, the position has improved
further, The four members who
voted for the merger belong to the
party of the hon. Member Shri Anand-
chand, who is a Member of this House.

From the minute of dissent which-
Shri Anandchand has given, we find
that he agrees with the report of the
Joint Committee, which means that.
he is prepared to accept the arrange-
ment suggested. namely that Himachal
Pradesh should be kept apart. So, all
the representatives of the State Legis-
lature are opposed to the merger of
Himachal Pradesh with Punjab. All
the political parties, including the
Congress, the Praja Socialists. the
Communists etc., and a great majo-
Tity of the people who live there, and
who appeared before the Commission,
have strongly opposed the merger.

There are reasons, and very sound
reasons why they want that Himachal
Prndeshshouldbekeptasasemk
State. One reason is that they are
backward people. They do not want
to be associated with Punjab, because
there is deepseated distrust in the
the hill people against the
the plains, The people of
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Himachal Pradesh are backward, edu-
cationally, economicsally and political-
ly. Uf they are tagged on to Punjab,
they would suffer, and their interests
would suffer. We have got the glar-
ing example before us of the Hariana
people, because the people belonging
to the Hariana Prant have been
‘having genuine grievances against the
rulers of Punjab, who happened to be
a few persons from the Jullundur divi-
sion. The Sikhs also had certain gen-
wuine grievancas against those rulers.
If the people of Himachal Pradesh are
«<ompelled to go to Punjab, there is
the danger that those persons who
have been exploiting the Hariana peo-
ple may exploit also the people be-
longing to Himachal Pradesh. So, we
should respect their sentiments. When
all the pzople belonging to Himachal
Pradesh, and all the political parties
there, do not want that Himachal
Pradesh should be tagged on to Pun-
jab, it will not be wise on the part of
Government to yield to the demand
of those who want that it should be
tagged.

The merger proposal of ‘unwillings’
and unequal parties will be extremely
unpopular, and will not provide the
mutual goodwill and co-operation, so
necessary for the successful function-
ing of democracy. The merger pro-
posal will place the people of Hima-
chal Pradesh in a position of subor-
dination, and instead of contributing
to their progress, will in fact retard
their progress.

Some people plead that if Himachal
Pradesh is tagged to Punjab, certain
administrative economies can be
effected. Administrative economy is
of little value, if sufficient attention
is not paid to the much more import-
ant consideration of administrative
convenience and efficiency.

With these words, I oppose the
amendment of my hon. friend, and
plead that Government should not
yield to the pressure which is being
put on them from Punjab by certain
political parties and certain interested

persons.
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Some Hon. Members rose—

Mr. Deputy-Bpeaker: I am sorry
an

we
have to close the discussion this

" group of clauses now, as the House

took a decision earlier that we will
finish discussion on these clauses by
5 p.M. Therefore, this debate is clos-

Clauses 16 10 49 and Schedules 1 to III

Mr. Deputy-Speaker: The House
will now take up clauses 16 to 49 and
Schedules I, IT and 111 of the Bill for
which 6 hours have been allotted. Hon.
Members who wish to move their
amendments to these clauses and Sche-
dules will kindly hand over the num-
bers of their amendments specifying
the clauses to which they relate, to
the Secretary at the Table within 15
minutes, which will be treated as
having been moved, subject to their
being otherwise admissible.

Shri Ramachandrs Reddi (Nellore):
Before we go to the next groub of
clauses, I have got a suggestion to
make for your consideration. After
nearly a week's discussion, there
seems to be a possibility of a compro-
mise in regard to Bombay State, and
if the matter is pursued still further,
there might be further reapproach-
ment possible. If the hon. Home
Minister brings together the leaders
of several parties and the protagonists
of varioug views in respect of Bombay,
there might be a possibility of a com-
promise which was ardently wished
for by the Home Minister and also the
Prime Minister. In that view, I would
suggest that the hon. Home Minister
may not speak tomorrow morning, but
postpone it until tomorrow evening so-
that any possibility of a compromise
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might be explored. When the hon.
Speaker uid shis morning that he
would request the Home Minister to
reply tomorrow morning, evidently
this position had not been very clear
to him. Today a different mood and
spirit have developed. ] would only
wish that proper opportunity is given
for a compromise to be effected. I am
sure that the Maharashtrians will use
not only their valour but also their
discretion, in order to come to an
" agreeable settlement.

Mr. Deputy-Speaker: I do not think
the Chair has to do anything in {his
matter just at thizr moment. Perhaps
the Home Minister would consider the
suggestion that has been made and
give his reaction. Meanwhile, we will
proceed according to the programme
that we have got before us.

Shri Tkanu Pillai (Tirunelveli): In
regard to certain matters. we from
Madras have moved some important
amendments in clause 2. But none of
us has been given a chance io speak.

Mr. Deputy-Speaker: Does the hon.
Member refer to the group of clauses
on which we have finished discussion?

Shri Thanu Pillai: Yes.

Mr. Deputy-Speaker: It is not as a
matter of right that every hon. Mem-
ber who has moved an amendment is
allowed to speak.

Shri Thanu Pillai; None f:om our
State has, been given an opportunity.

Mr. Deputy-Speaker: That may be
+very unfortunate, but I cannot help it.

Shri Thano Pillai: At least we can
be given an opportunity to submit
written representations. We will be
prepared to submit wr;tten represen-
tations.

Mr. Deput!—Smker: Still there is
need for written representation? Every
point of view hag been exhaustively
represented by thig time. I do not
think we need do anything further
about it. We will proceed with the
next group of clauses.

Shri N. R. Muniswamy (Wandi-
wash): Can we not give amendments
tomorrow morning?

Mr. Deputy-Speakerw Amendments
are to be gives within 15 minutes.
Those that are lefit might be given
tomorrow also.

st Yo %o frw (famy qgu=ugz) :
Iurenm wgew, v f e e
W ST @ o @ faw ¥ g ek
WA wETEew  (WWe) & WY
Ied oW fear ) &t wew
(W®) & WX ¥ A TE W
wieiey wq f & @ fx gew
sarA &wé‘nm%wﬁii L CILER
T Y ¥ 7% A W9 wHeEcy
fmzw:n"tmtmhti
A T NHTHCY §T AW YE F I
gfecar w1 g1 AT N
e sy frmmai et fe
*1§ OF TET AT FT FA T J
g fea g A Sy waeie A @ At
fraad sufawd &4 if amm aoim
¥ 2, 7 TR uw s frewa @
WX 99w e M R FTA
fod & 7 7z wifaw @1 ¢ fs ag ome
oo o faw (59 gFie" fadas)
sy (dfaam) & gafes @
mumirm%mgﬁsugahm
2 farArem (T W)
ﬁww. mafaigae el
n\'{m%ﬁfﬂwﬁifa‘zaﬁﬁﬁg&
wpmarg g 1§ g
ww 9 @ g 5 i ww sfen
(@ s) & dAre owew
(fafe fiam) s g few g
2 fr w5 fawr Y widiegea & faamss
w®Y 9w feur 9@ WX IW ¥ IR
¥iieguae wiTHe (dfaws dwvm
frdas) fawr # o fer wwem

AT TR AR
THo UTTo To faar gAR AT WTE AV
I8 THo WTTo Hie fawr & ffavew (R
W) W AT F I T N aww
fea, wTEd aE e § 91 THo BiTe Hhe
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ol ﬂ(-@.lﬂ‘(. o fae &
¢ afie 99 & oo ogi 9T AW @
R sidgeas uiedz (shafre
wae) faw § g7 F1 wfaw ¥ ®
97 feq ¥ ) T@o Wi Hio THIW A
Y wger § waife o1 faw faar s ®
IA WA 1A FG O FT
e & f 7@ ©Fo WiTe Ao fam T A
&g ¢F At w1 fawe faar g Wi s W
wiedregas waeHes faq § oa faar
TITwATE RN W "o We dHie
&= ®) o5 S AR I § IR FE-
o wHeRe faa s qm s{ a1 frawa
gt 9 ag a1 < 9% 0% ¥ fog aqy
g fm i sT@ENI§ @ T@
& fv ug fawr Wi ST @ TR
qrar 2, o s wasaz faw
e F W@ | e a3 9 fF s
F gafas g szgem 1 aifaniz
Y ot e foar mav 2 9% & gfas
T OEH W FET AW FT G T A,
39 % ar 33 fa= famr smn 1 S
§ guAm § 9@ & yaraw wR @
QHo WMo HAYo fa=r #1 a=mar w17 a1
FoomTaTERE S [Er g1 ST
9% § TH 1 ah  qfEaTEz 7 Aaeaz
frarr @ § i wE oS wEenz
IEAE IR 1A 9T A
ol 7 @ Fiedegmm a1 a0
ag I AEE A8 @i fs afarie &
A 3 ag e w9 aw
g 9 ¢ & 99 w9 =z a1 Fram-
AATA §FN, TF e Q€T SmEr
TR TR T Im w9 faenan
AW A QY g (wAEEy)
a|w W wwEr S sy
TH WEW | T TG FT A9 A9
FTH IPA wifzwT Y gAmE@r 1§
e ¥ ¥ aTE TITHZ T, WY K

WX U gew & aweag v wgw
fregiwabkwn ¥ fewr § :

“Any law referred to in article
2 or article 3 shall contain such
provisions for the amendment
of the First Schedule and
the Fourth Schedule as may be
necessary to give eflect to the
provisions of the law...."

Tz & W @1 ot € 0

“and may also contain such
supplemental, incidental and
consequential provisions (includ-
ing provisions as to representa-
tion in Parliament and in the

" Legislature or Legislatures of the

State or States affected by such
law) as Parliament may deem
necessary.”

o WY A ®2H @ @ I TE
BeH F T AT W9 B G AEAN
(5o W) w1 A @ wwm
wifs =7 § 91 279 § | TA a3
A g7 S WX 9N SEgw &
ot &1 Tew v § e (oRes=
(sfafafum) ¢ ag @ a== s@m
o e W dEme W AT @ g o
<= ¥ for anforsdt &Y o fora fear

“This law shall contain”.

W= a2 fr e A gEw wieRe
Jeaw ¥ ¥ & fod @ ¥ 1w
aEerT €1 9T, Ffew it ag 0 @
¢ fr ag T wiEREgE W TR
A AR TR TR A ¥
f SE WF ¥ ¥ AT -

“Any may contain”.

WA A€ 9T AT G A9 =
am fr fam 7 siefrem e R
A W7 FEF A AV FE TwT TG
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[ <o <o fre]
9w e o | @ fw e e
LU

“Anfl may contain such other
provisions”.

QG WX ST W T § o &
wd o e (wgeE) &,
tfades (widfirs) giar  wifasdaw
(worereT) &, 5= fF o7 awWg 2
fosrATESTs & Q@ T OF e
af anfady e gr ot & ) frae &
A9 § @13 | W 7 S &2w foam-
e P s A g A & W
Za a3 A § | T grea 7 e
o IT TN § T2 FT e @
2

6 AT @30  FIHT QAT |

st To To fwr @ Kashmir is not
a8 B Class Swute. J3 qeE v [
T T g 2 R omfeww 3 §
ST Uo JT o G § IF FT AT TN
R AG W ¢ wd & FEn
g fs faait g ag  wifedsw
S 9T @, FEEEaE & "R Agi
FI A TH g AR I AANTE
feem gw £, 57 %1 g1 Faan s wifE
ag FifaeRIE § WK 9T F @A |
IR @A § | IR AT PN g @
Fifaeawd, ag 7= a7 =1fgq | 39 9%

. W O F@ g, w9 T A fews
g wr g R T ' ) fEdw
uTw § 99 1 faey A wfeq WX ag
W9 wHedeq 9§ WH qfEd )

T @ ® W= g aT W F D
rfFgm A dmRd wraw (afawy)
foan, &fe x8 Fidggmm (wfaam)
Yy sidw AR @ fFRewgw
W § g &, 99 §1 qamEt ®1 ae
g, W gEa Wi w T 1 9w o Fiw

@ wh § RS o v § Wik
g amm vt & & wmfeww &
forw & wifgd e w9 ¥ oy oy w2 &
dmez A & § 1 N gdt Y
frak @ 7 gPlT, ag wWaT @, oY
w4 W firare @, g9 fafy %1 Frerer o
w® § =i waafadi & Ay wm
&, faare & aw fotr & wdsdt
M | 9% & wifgETs wRTRE
Al § | 9 T AW W SR
§ wifeEas wTERz ¥ S W
T afgd 1 S R ST e AR
o %1 5 faw § @ T wfgd
& G g wHTae § WA A fed
g1fmm % ak 9T JU wiEEe
AT fE Aafaaat 2H 30 &
3T fear § 1 A uw aga AvwA @
qa & 1 IS ¥ AT 2T Qwo &,
fom & warfas ez wirafagr aadt §
wagasm:fFdfs S=zaw
T YAETATEAEA 21 @1 & fagen € d
F g € WY 9ve faar 9w
Page 17—
after line 10, add:
(6) In article 170 of the Con-

stitution the following clause (5)
shall be added:

*“(5) Notwithstanding anything
contained in the preceding clauses
of this article the Legislative
Assemblies of the States speci-
fied in the First Schedule to the
Constitution as amended by the
States Reorganisation Act, 1956
shall, as from the day the States
Reorganisation Act, 1956, comes
into force, be constituted in ac-
cordance with the provisions of
section 30 of the aforesaid Act”

A WG T N Yo H fomr
T & WHI WY 1 wasatagi and
W, Tg A FIEETTAT § T AT | @
uF  gfagew S ¢



3035 States Reorganisation Bill 2 AUGUST 1956 Stotes Reorgunisstion Bill 2036

Y od% ¥ W N wiEiw
0 Fo & o xw fam & o § Qg o
& s ag v Y Farer & s oy e
W & o ampelt w1 wide ¢ fe o
T wffew s €z (T 9fwg)
¥ foiseam (sfafafuca) o ava fedt
7§ § agi 9T A & W= wifaw we
Ve (uwg afceg )b v @i § 1 3w
WEATST WY IST I IGT A AV 4 AT A
wmFgaafmdfEag swo
¥z afi gfen (dw) s anfoam
(ofad) #1 7 3 | 7 & §ow
() ST 1 & 97 A wod W9 q@v
ufed feagfFaiw & vd s g
R € WK 99 ¥ 9g o wW e |
fawr & ¥ww % F 9 wiedcw &
Tdo WAL A AFT o aw A §
T 3 fod fed & f o8 & wawemre
7 wifaw wis €0 7= 9 &g o
oY G 6 TH 3¢ ¥ 9N g 7
foar gur &

“26 (1) The twelve sitting
members representing the State
of Andhra Pradesh and such six
of the eleven sitting members
representing the State of Hyder-
abad as the Chairman shall by
order specify shall, as from the
appointed day, be deemed to have
been duly elected to fill the
eighteen seats allotted to the
State of Andhra Pradesh.”

I WY %Y qar @ 5 fea & feg
g R ? A qg W WY w@yv=en & g
¢ 7 sifew & fom ok 7 *ifew W
®e ¥ fad | wR I 7 wifaw ww
®r & wex oz fed I1F @ qrd A
|15 Y adt @ 1 qefed AR g wiede
T g 1 Sf ot v @ gre ak
R A fsgfrasfag g
o g AR F g e (I -
grEy) W 9w R (SSNaw w-
389L.S.D.

ae) & il 1wt WY wifgy
frog gl ol Y g st 1 @
g maiz w wifigg fe faet witwiiz
Fqfd g o v i o
5 o wrpr & gafas S L ar aff s
RIS A IR fod wewm
A g ot § s 3 o w WA,
Tg e T fe g AT Sa sy wmfea
2§ Noyw Agwrd gt wrph
e 3 1 1 it e W 2ed g
§ 7 g wiwae faq § 1 '

# g7 ¥ qgw wan g e fawr & v
R A ot nfrew (sfomed) fd
§C & 96 ¥ & %Y ‘ar f e
# T fear 1 Afefede (whegen)
R AN FE ar faar g @ s
i & (fafw) e & wro v
e (fafw & ofcarar) o s
QT A ST AT § 1 W9 26 fe A wiEA-
W g I8 | W ofafen a1 A
TR & gl 1 g o www
(=) wwre 3 § 9= 7 fear g
s ofiofeer st v Qe § 1 & g §
ag o (fafa), wfeqw (wrearzw),
"IET (widw), avgen (ofafw), w=
(Fram ), ogiver (Fafiam) am e e
N o1 ff Fr N aw wEaw far
&1, form #7 foeit aforer (fafi sizwr)
A a1 ft @ wafA (wfeer)
X qarar @ form N w T W o
TF ), A AT HT THT F ur wwar
2 1 sofed & 9 30 & fag 0 o wis-
He faar &

I AOH A § 7w 1Y § -
He fai § 1 agi W F v faw § faw
e gm wfewce ¢ ow wwi, 9w
WA 7 Qv wat | @ § B
N &% A% T & gt ¢ e v o
WA OWT R WY R GEgEr WY 9,
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[ﬁ'{o(oﬁﬂ]
widgw. § @ Geaw & @M 9
VIO W $G AE | W A
M & frar fr gw Wfews QR
s | wa Wy e fs st o W
a1 ¢ SRRy 9 ¢ ag UE a9
Te 8, & T W g § afer 1
e gwfee g wifgg fs g wd
T, I9 N g faw @ wE W
ﬂlﬁ!ﬂ‘l’@ﬁ,momoiﬂ'oﬁﬂ
o oY ards A gl R, WA
a1 W Y /T i fere & & e
I & F FTAA AV GATA AT &1 TG |
foror # & argge (wgg) & ford
wiehe & § | W faafra 7 qo Ay
ST9ET AT THAET FT Q@ &, I IEH
&1 1 v g grm 1§ Ay faw 7y
Tz § & s woA R 0%
wifewgfaa (zmes) SR gFae ergae
o Tl & faw agfega @1 aww
g

& g wst w0 AEa g 5 o
R s® & e wweey  (fafw
fasiun) w0 e wHEA W
=Gy g TR X 1 9 79 fasgm a1
(mmamem) wH=dzA £, w1 fF 5 oR
# e (faamr) i o a=4r
grufesa v A g @ :

“No such law as aforesaid
shall be deemed to be an amend-
meni of this Constitution for the
purpose of article 368."

mfFa 3t & Farfas amaw-
qqT siEegEa § wieHe v & o
o* @ Tw grew w @ fagrd dnfrd
(apma) =nfgg WX wmq & denfer
urd dew  FRf (F9 wew)
afed  #feq gg gl § & 6
Wrf@w (wmd=) ¥t

grft 1 snfewsr (weaR) ¥ 9T wifex
15 6 sfaory Avy A gRf « o felt
e fonfrAy (fada agaa) M e
¢t o 7 E7 A Wefobw & awew
¢ i wieiggea ¥ am &
fawn fr wa &za Qwrianewr stak
wza wenafaw (wifer) o3, o o
ofa gad ) €, am ¥ aaddy s &
s SE@RE A 96 @ §
T wifgd | mfeea ¥ 7 Y wfea
a A fear v €, °€ § gafaw @
a9 TEA— FAACTTE S G-
Fea sfarw—am AT 5@ faq & @
wmF A wfzm e F aa
=W 91 9 AR @ A T mr ar oy
T TS A Y TR ww W R g
fe T = Wmw wieaze (fafe
W G ) FTCEALTFT T 1 W
ag 99 ®1 G (SEIK) I, A
g o, Fa FiEeg 3 gt @
AT, FE A AW W TR @
FEEN | A W WA 4g gen i
FEEg™ whehe I A § & wmy
i faesr e, o & gy S
e W A 99 faw Fafaer w7 & §
fom #1 99 T @vea TE) & | FiEETEE
wirghz fam & agaArad @A)
¥ i & fa < fagrd At of@
AUfEd | AT &I H ST 6 BT G| G
T 7 wfgm o

WE AR § A e Sfay (-
fas oftag) F a4 ¥% wiwizg
wWgivy Agmfeng s 3
Fifeear  (afag) AQ ferazw
(fr fae) @ & aga =@
AT W a9 FCON ) W W F {
*ifeew atedr feegza i feer iz
e (W W) 8 SR SgE
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0% ¥ gw wT FHN, wife 39
T W W4 T Km W 9w
T N A FE e §RN @Tae
(¥ g=x) & TR g o
o § v & s fafrz & qafeg
Tu g Oy @ e o § agw #fee
fafae @ wifgg

TW R § 7 g wAeHe Wt
fa St w¥faes § o o b= &, Sl
T g g, AT H Fraand & Iy fone
Treae aifare (§8) Fama @
AT ifgd e g | HY W fan
R & oFe #ifaer dar s T @ §
sR@aR d g frar o ag &
g afemie @ qF & arERA
€ (wrE @A fRwm) ¢ Wk oag
it § fo 5w #1999 Fifesr w o
& qafas I faar faady
® |

ZHY a@ § & 7 Uou gar & fordemm
FaH wizwm @ § 1@ feafaw
# 989 Wo o faw # & @ aw
§ 39 %1 a3« fean Wi feT wiedieam
gigic i s afr m femr 1 s &
THAhEA! g #T TAF ¢ | R & |
99 FmEr fawe (q0 &) *1, A
f& g Mo WTo faw H §, weTE
(wrTR) FX F anfgd | o faafas
# {9 wAsHeE o I3Y, 3§, 3L,
¥o, WY, ¥R, ¥, ¥ WK
Y T g |

HWMFFEF IRFAAN
wiThe &l §, ag FEEEaT g
xafad 3¢ 9 &fiwT & ¥ § wiiA
&< foamy omq | oyl o Sfoesfer
wifgst  (faum ofmg) 1 w19 @,
Iq & wAfea® WY F1 FERITT §
o 3 wfawre @, §RiET W A § aiw
1 SYIRT T G R

Ofafudw aw sidizefiy &
sonfewrs Y & § wirzdic W ¢ 1 X3 ww
g st § f oy v weivey oy
ot (WIZW) 96 &% % I
¥qm AN R, Arag wrEk Frew F e
a1 J7 wg ag ¢ 9w s
|TE QT WR, A1 4 e 9% Sfear
$ a9 § ogT Wifgd, o« 99 w1 aEn
T wifgd 1+ B wifaa fe wig
oo AT fei fafre & a= s
T 01T ST F AEE A TG, a1 ag
gfea A grm | o e e frag
T § @9 ¥ AR @ W awwr
A, qgH TG |

o g T agiRa=mi
A ®T g L ad §—
FIATES (GOEEAT) #WG E, AR A
mFAgfFmag N @RI
afe 911 Fiedizgam wvshe faw g,
a1 fer difén (wasm) gmir,  fex
A-ATIATE ERIT | WX AW XD
WHeHe ®1 A IE, 91 99 ¥ faw
faoqer danfdr (wmarwr agwa) @
I I & AT | W WY T I|
#1 7 @, a1 5@ faw w1 o
FE ¥ AR =7 J-ARERAST )Y
TH 1 FEERE whene faw §
qAM #T TE®ET A O )

WRwR fei awg a9 Tam
o iaRamA T maa
fes AT AW F WU F ominy
e F1 @F T T w7 § wife a8
WA IT T ST F oA T
@ 9 [ S w7 A e
wfeg & @i w2 F e Qg
g T @0 TR T W afe
s ifear @v & s fR@r, o f
eI WIE T ET ene W oo daw
(7=) €& w fean sy & 1 59 & w@@m@r
71 § fF ST E § wew
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[o T ®e firer]
frg WY war wfem § | ag wE
(frorg) wiew ariafa aredy &1 ¢
[ T ¢

“Various methods of constitu-
tional amendment have been
adopted in written constitutions,
such as by referendum, by a
special convention, by legisla-

tion under a special procedure,
and so on. But, which of these

methods the framers of the .

Indian Constitution have adopted
must be ascertained from the
relevant provisions of the Con-
stitution itself without any
leaning based on @ priori
grounds or the analogy of other
constitutions in favour of one
method in preference to another.
We accordingly turn to the pro-
visions dealing with constitu-
tional amendments.

Now, the Constitution provides
for three classes of amendments
of its provisions. First, those
that can be effected by a bare
majority such as that required
for the passing of any ordinary
law. The amendments contem-
plated in articles 4, 169 and 240
fall within this class and they are
specifically excluded from the
purview of article 368. Second-
ly, those that can be effected by
a special majority as laid down
in article 368. All constitutional
amendments other than those
referred to above come within
this category and must be eflected
by a majority of the total mem-
bership of each House as well as
by a majority of not less than
two-thirds of the members of
that House present and voting;
and thirdly, those that require,
in addition to the special
majority above-mentioned, rati-
fication by resolutions passed by
not less than one-half of the
States specified in Parts A and
B of the First Schedule. This
class comprises amendments
which seek to make any change
in the provisions referred to in

the proviso to article 368. It
will be seen that the power of
effecting the first class amend-
ments is explicitly conferred on
‘Parliament’, that is to say, the
two Houses of Parliament and
the President (article 79).”

5-33 r.M.

[MR. Seeaxken in the Chair ]

& I wg & fs aifearie =\ g
wfe mfewsr v & fear v § o
gHm F1E B € o g v
W WY 3 AHEHE S AALHFIE Q@Y
"9 ¥ ggfaaa get R @ A W

 fevra @ @it Av T fRAw & fe

WY A AHTHE BT W97 A9 QRS
F A @ o & faw s
fFqaT s @ wWe WRe faq w0
TR AR FiErRga & gafas o
g Srar g 1 3 fraew adr ¢ s wrc wmg
AT AHeHE THIC FT a9 a1 WA
faw R &1 STaeT | WX QAT A w0
@ ot favwd § 7 q@arg § T A
9 W § 7 9 I 9TE WIS AT 91
9T W T q4Qg g faer 0 g
w421 fufaue & age =t o @¥ A
T qag d T fJw a7 wmar g 1 wR
TAH 9UF faqH JuE WIS &
st wer fevwa § 98 & foa wfasm
I q g fewwa g 1 AT § 0
FE Il afram AT g
Mr. Speaker: The hon. Member said
that a point of order was raised yester-
day and that was mecant for discus-

sion in this House. So that was
deferred and it would be discussed

later on.

Shri E. D. Misra: That discrepancy
will be removed without giving any
decision. That is my point of view. I
say this....

Sardar Hukam Singh (Kapurthala—
Bhatinda): A point of order was rais-
ed by the hon. Member yesterday.



There was a suggestion by Shri More
that there were certain other legal
objections also and that the point of
order might be deferred for some time
s0 that it could be discussed subse-
quently at a suitable time. Therefore,
that was deferred at the suggestion of
Shri More and the House agreed to
that. So, that is not before the House
just at present. There are the amend-
ments to clauses 16 to 49 and the
Schedules.

Mr. Speaker: I thought the hon.
Member was referring to this point
of order raised yesterday and saying
that no ruling was given so far.

Shri R. D. Misra: I was referring to
thig point. I had to raise a point of
order because I found one difficulty.
The Joint Committee had gone beyond
the scope of the Bill and had brought
a new Bill in this House which could
not be thought to be the same and
hence it could not be considered by
this House. That point has been defer-
red. That difficulty will be removed if
all these amendments which I have
tabled for clauses 2 to 49 are consider-
ed by the Government and accepted.

Mr. Speaker: 1 looked into all the
three points of order that were raised
yesterday. One of them was disposed
of by the Deputy-Speaker. There was
another point regarding the insertion
of certain provisions by the Joint
Committee about the abolition of the
offices of the Rajpramukh and so on.
That is another point. The third point
was that the States Reorganisation
Bill wag dependent upon the Constitu-
tion (Ninth Amendment) Bill.

Shri R. D. Misra: The point of order
under rule 85 has been deferred.

Mr. Speaker: I looksd into all these
matters. But, if it is the desire of the
House, it can do so. It has been stated
that for further elucidation of this
matter, it may be discussed in the
House. I have no objection to defer it.

decision because other hon. Members
wantedtor-_hemmm

Mr, Speaker: lhavenoobju:ﬁgn_
But let not the hon. Member say
apdnto(wdarhube_enniud
no ruling has been given. | am willing
to give the ruling.

Shri Thamg Pillal: On cla
16 I had no opportunity to
the amendments. I suggest that we

thing like that.

Mr. Speaker: The bon. Members,
who could not, for want of time, speak
in favour of the amendments that they
had tabled may pass on to the notice
office or at the Table, written memo-
randum, not exceeding two pages con-
taining the arguments in support of
their amendments. I shall pass them
on to the hon. Minister so that he may
reply to them or he may take them
into consideration.

Dr. Suresh Chandra (Aurangabad):
1 wanted to ask at what time the vot-
ing would take place on the clauses
which had already been debated. You
can fix some time tomorrow. Some of
us want to leave tomorrow.

Mr. Speaker: Unfortunately, the hon.
Minister of Parliamentary Aflairs is
not here at the moment and so I am
not able to take any decision. There
was a request from Shri Gopalan, Shri
Chatterjee and others that, inasmuch
as they were in Poona, they were not
able to come here today or tomorrow
to vote on clauses 5, 8, etc. so far as
they related to Maharashtra and Bom-
bay and so, it might be put off till
Monday. Dr. Suresh Chandra informs
me that some of them have arranged
to be here only today and tomorrow
and for the week-end they would like
1o go away and not stay here. We have
to wait for some people who have
gone away e¢lready and we will have
to lose some people who are here

today.
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Dr. Bavesh Chamdra: The Minister
ol Parliamentary Aflairs said that he
would be agreeable if the voling took
place at 3 P.M. tomorrow.

Mr. Speaker: I am not able to say.
It is for the various parilies to cume
together and arrange as to what ought

to be done.

Sbri Raghavachari (Penukonda):
There may be an announcement tomor-
row.

Mr. Speaker: 1 do not want 1o take
the responsibility. 1 have r. ~ived
some lelegrams....

Shri Gidwani; Sir, 1 want to point
out one more thing. Shri Ramachandra
Reddi has pointed out that the clauses
relating to Bombay may not be put to
the vote of the House now for other
reasons. He said some talks are going
on for some kind of reapproachment.
Therefore, apartfrom other things, in
the larger interest it is desirable that
the matter should be postponed.

Mr. Speaker: . «m sure the hon.
Memberg will also have a talk with
the hon. Minister for Parliamentary
Affairs who represents the Congress
group. The leaders of other groups
may also join together and come to

an agreed solution.

Shri Ramuchandra Reddi: I said that
the hon. Home Minister may speak
tomorrow ecvening, so that by that
time. ...

Shri A M Thomas (Ernakulam):
Tomorrow is Friday.
Shri Ramachandra Reddi: ...... there

may be some possibility of negotia-
tion with the several group leaders.

Dr. Rama Rao: Voting may be
done on Monday.

Mr. Speaker: Personally 1 am in
favour of any course which will be
convenient to the whole House and by
which there will be the largest number
of Members here. But Dr. Suresh
Chandra pointed out to me that some
Members have come here only for this,
they have got some other engagements
elsewhere and they are likely to go

away. 5o there seems t0 be qﬂ.
weight on both sides.

Dr. Suresh Chandra; Bombay was
fixed for today. '

Mr. Spesker: That is all right. But
1 am not able to decide without any
assistance.

Shri R. 8. Diwan: Here. Solm'
question of Hyderabad it was advised
by our leaders and other people that
the boundary problem should be
scttled between the Members them-
s v¢s. So we are due to convene a
meeting of the Members of Parliament
from Andhra, Karnataka and Mysore
on Saturday.

Mr. Speaker: Where?

Stri R. § Diwan: Here. So 1 suggest
that voling may be done on Monday.

Mr. Speaker: Very good. All hon
Members on this side will talk to the
Minister for Parliamentary Affairs.
The leaders of the other groups will
also try to mect one another and then
have an agreed solution. I am willing
to have it put ofl as long as is neces-
sary.

Shri R. D. Misra: So, hag it been
decided that voting will be done on
Monday?

Mr. Speaker: That is exactly what I
have been saying all this time.

An Hon. Member: How are we to
know whether it is today or tomorrow?

Mr. Speaker: It will be decided
tomorrow. I do not want to spend any
more time on this. Hon. Members may
carry this irformation to the hon.
Minister for Pariiamentary Affairs
and he will certainly move in the
matter, and whatever the House sug-
gests to me tomorrow, as far as
possible to have an agreed sulution, 1
am prepared to abide by it.

Shri R. N. §. Deo (Kalahandi—
Bolangir): Mr. Socaker, I have given
sn amendment, No. 145, seeking to
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introduce a new clause No. 2¢4A. It
reads as follows;

“Page 13—
after line 24, insert:

‘24A. Notwithstanding the fore-
going provisions, if any State is
dissatisfied with the recommenda-
tions of the Zonal Council in
regard to border disputes or
linguistic minorities, and rcpre-
sents to the Government of India
for the appointment of Bouudary
Commission or for arbitration, the
Government of India shall appoint
a Boundary Commission or Tribu-
nal consisting of Judges of the
Supreme Court or High Courts
for investigating into and adjudi-
cating upon such representation,
and the Government of Indiz shall
take necessary steps to implement
the award of such Commission or
Tribunal as the case may te'.”

Sir, thig is an alternative proposal
to the amendments that we have
moved regarding the appointment of
Boundary Commissions. As the hon.
Home Minister has given an indicalion
that he is not enamoured of this :dea
of constituting Boundary Commission.
and it is not yet clear what the atti-
tude of the Government on this sug-
gestion would ultimately be, I am
giving my reasons for this amendment
at this stage.

It is quite clear from the large
number of speeches in this House that
the majorily of Members who have
spoken, as well as majority of the
States, are interested in the seitle-
ment of these border disputes and most
of the Members realise the necessity
of the appointment of Boundary
Commissions. It is also not very
clear why the Government is hesi-
tant to accept this suggestion. If
we analyse the reasons for the
hesitancy, we will find that,
barring probably one State, most
of the States are interested and want
the appointment of a Boundarv Com-
mission. But the Home Minister has
given the reasons that.there should be
some respite or some period cf rest to
the country and therefore he does nol

like the idea. of appointing Boundsry
Commissions at present. Seccndly, he
has said that the present wrangiing is
not in the interest of tranguillity er
emotional integrity of the country.
Thirdly, he says that the Zonal Coun-
cils can discuss such problems. Lastly,
he has expressed the hope that the
new States will scttle such disputes.

Sir, the difficulty iz about the dis-
putes of the old States. What happens,
for example, regarding the border dis-
putes of Orissa, which has Seen com-
pletely ignored and, I am sorry to say,
has becn treated with contempt even
in the reply of the hon. Horie Minis-
ter? Though three Members from
Orissa spoke on this Bill and brought

"to the notice of thir House :he grave

injustice dcne to Orissa, the intense
feelings of the peopl> of Orissa, and
though we prayed fervently for even
partial justice, at this late stage, not 2
word was said in the reply of the
Home Minister; not even meriion was
made of the name of Orissa. When a
great democrat like our Prime Minis-
ter, who is a great democrat by tradi-
tion and training, refuses to see a
delegation from the people of Orissa
and takes the plea that in view of the
violence thare Orisza’s case cannpot be
reopencd, is it not natural :hat the
people of Orissa would think that the
powers that be at Delhi have got
apathy or rather untipathy towards
the people of Orissa?

I am glad that, when our leaders
realised the feelings of the Liaharash-
trians, the feelin?y of Bombhav and
Gujerat, they have now taken a coaci
liatory attitude. They have not closed
the door; they have kept the door
open. That is the correct attitude. But
what hopes have you given to Orissa?
You are dashirig all the aspirations
and hopes of Orissa to the ground and
you are practically closing the door by
not even agreeing to accept the pro-
posal for 2 Boundary Commission.
Yesterday Shri H. G. Vaishnav asked,
when majority of the Statcs, when
majority of the Members seem to be
in favour of appointment of Boundary
Commissions it is not understood why
the Government s not agreeing. The
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reason is that one ki State with a big
pull is afraid of this boundary com-
mission. It wag the one State which
was opposed to the appointment of
the States Reorganisation Commission
and which was opposed to the idea of
reorganisation because it is an artifi-
cial State and that State is likely to
lose. Therefore, because they opposed
it, is it right that the other States
should be penalised and all these warn-
ings be allowed to continue and all
these tensions should be kept alive?
Not only the old claim but the new
claims that the Members have made
here made it amply clear that this is
not the end, and that there will be
these tensions continuing. They may
be small tensions but they may be
spread all over the countrv. These
small tensions collectively make a big
tension. Why should we allcw these
tensions to continue? 1Is it not states-
manship, is it not wisdom that we
should decide these issues once for
all? That is the feeling and that is the
grievance, namely, that these things
are not decided according to merits.

Take, for example, Orissa’s case.
Nobody even went into the merits ot
the case. They have been simply
ignored completely. What we have
been asking for is that one should
decide the thing sn a principle and
that the principle should be applied
equally to all. The principles shculd
be decided upon first and ti:en they
must be applied to settle the disputes.
If they cannot do it, they may ask
the parties to get together, but
that is an impossibility. It is quite
clear that the partieg cannot come
together. There are so many examples
in this respect. They have not been
able to come to a settlement. There-
fore, the only alternative is, a third
party arbitration. For that, instead of
deciding it on a rolitical level, why
not they appoint an impartial com-
wmission so that the issues may be
decided by them? But, if they are not
prepared to accept the suggestion for
a boundary commission at this stage,
then I would certainly urge the House
to accept my amendment.

" and then each State will stick to its

own point of view and they caunut
come to an agreement. Otherwise
States naturally would not like to take
the odium of taking sides.

Pandit Thakur Das Bhargava: One
of the States may sometimes fail in
a different zone—I mean the State
which is involved in a dispute.

Shri R. N. §. Deo: Then there will be
inter-zonal meetings. What ] say is,
why should the other States take the
odium of taking sides. What will hao-
pen is, they will shelve the matler.
This is not the way of solving the
issues. This is only shelving the issues.
There is a saying: “A stitch in time
saves nine”. It is no good delaying
matters, and therefore, if the zenal
councils are entrusted with the border
disputes, we should make a provision,
namely, if there is @ifference of opinion
and the issues are not solved, then, at
the request of the State which Is
aggrieved, a boundary commission
would be appointed by Governmeri. I
commend my amendment to the
acceptance of the House.

Shri Raghavachari: I rise to sup-
port the ideas behind the amend-
ment moved by Shri Deo. As all of
us know these boundary disputes
have been responsible for much dis-
content and disappointment and bit-
terness in the country, though they
are not very numerous and now there
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are only about 10 .or 15 prominent dis-
putes. The Home Minister very
cleverly suggestel, yesterday, a solu-
tion. I presumhe he is very conscious
of the existence of this bitterness or
the cause for bitterness and the need
for solution. He said: “All Members
belonging to the neighbouring States
should meet together and come 10 an
agreement and then he will consider
the decision”. Member after Member
including Pandit Thakur Das Bhar-
gava have pointed the impracticability
of that suggestion, because, personally,
1 feel that if I talk about a few firkas
in Bellary I cannot expect other Mem-
bers even to realise what the situation
is. They may not have heard the
names and they may not have known
the geography of the place and of
other details. They cannot make up
their minds and vote one way or the
other. Therefore, it is impossible to
expect that these border disputes can
be decided amongst ourselves without
the co-operation of the State
Governments and the Central Govern-
ment. The reason is that we
do not know all the particulars in
many cases and even if we should
come to an agreement, the previous
commitments of the Government will
come in its way.

Thus, the Home Minister's offer
makes it appear as if he was very
reasonable in regard to the suggestion
he made. He said: “You all come
to an agreement amongst yourselves
and then we will see”. It is some-
thing like asking two children who
are quarrelling among themselves to
come to a settlement between them-
selves. They can never agree. There-
fore, the suggestion that he made is
impracticable. The only alternative
is, we have to settle it otherwise.
Now how are we to settle it? In the
zonal councils, one of the items is
settlement of boundary disputes. Shri
Deo has cogently pointed out the diffi-
culties in the way of the zonal councils
and said that they are not the proper
authorities to deal with these disputes.
After all, the Ministers of the concern-
ed States are members and they are
all interested in their own disputes
and an arbitrator is not to be found

389 L.S.D.

there. They are all contestants them-
selves. To my mind, if the proposal
to appoint s boundary commission is
not agreed to, let & committee of
high court judges st once be appoint-
ed. Let the judges decide the matter
and give an award. That is the best
solution.

The only argument against what I
suggest is, how long will you keep the
iron in the fire. One might say that
it comes in the way of economic pro-
gress and interferes with economic
progress; that it comes in the way of
the existence of settled conditions and
the programme during the Five Year
Plan period, and all that. But I say
that these boundary disputes also
come in the way of progress, and co-
operation will not be available with-
out a settled and happy condition of
affairs. Therefore, such arguments
will not really answer the question.
The best thing is to appoint a bound-
ary commission at once so that with-
in ten to twelve months the whole
matter could be decided. Legislation
in the light of those decisions could
be brought in later. If you do not
want to do it now, the other very
reasonable and realistic way is to
have a provision in the Bill under
which disputes may be referred to a
commitiee or a commission consisting
of impartial people who can quicken
the decisions over the whole matter
and those decisions could be imple-
mented later. Otherwise, vou will
simply continue some of the unhappy
and Dbitter developments while
appearing to be reasonable, and the
problems will not really be solved.

Pandit S. C. Mishra (Monghyr
North-East)—rose—

Mr. Speaker: It is now 6 o'c.loci.
The hon. Member may speak later.

Shri Satya Narayan Sinha: You
wanted to know the reaction of the
Government in regard to the time
when the voting should take place and
also when the Minister-in-charge
would like to reply. Tomorrow is a
non-official day and after 3-30 r.M.
non-official business will be taken up.
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The Home Minister would like to reply
after Question Hour, ie., at 12 o'clock.
So far as the voting is concerned, the
idea of the Government is this. We
have consulted friends on the Opposi-
tion also; most of them want that vot-
in should take place on Monday. So,
the voting will take place on Monday
and the Minister-in-charge will reply
tomorrow at 12 o'clock after Question
Hour.

Mr. Speaker: As has been suggested
by the Minister of Parliamentary
Affairs, I will call upon the hon. Home
Minister to reply soon after the Ques-
tion Hour is over. Of course, 1 shall
hold over the voting on clauses 2 to
15 and the amendments to Monday.
Is that the sense of the House?

{
Several Hon. Members: Yes,

Mr. Speaker: So, I will postpone
the voling on clauses 2 to 15 10 Mon-
day. But, let it be specifically under-
stood that if any bon. Members do
not find it convenient to attend on
any particular day or days, they can-
not withhold the proceedings of the
liouse. I have got very great regard
for leaders of groups, but I do not
want to create any precedent.

The House will now stand adjourn-
ed till 11 a.M. tomorrow.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, the
3rd August, 1956.





